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Certified that no further action is required totaken and tjiat the case is fit

for consigiunent fo t/ie recoortrr^oin (cto'detf) ,

Dated ....9.

Counter Signed

f A Sifflnimjre of theo

Dealing Assisianr

Section Officer/In charge
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APPLIGA.\1T(S) ■ H e ^ e Z F O  ln>'^

RL3PJiC VEI'lr3) A j j j j o y )  o f -  r ^ J / p i

Particulars to be examinsd

Is the appeal-competent ?

■a) l3 the BfipliratioB.an the . 

prescribed form ?.

. b) la'the applifcation if^.pap»» ' 

book form ? .

e) Have six complete sets of the 

application been fiieW ?

-a) Is the appeal, ia  time'? -

S’ ) If not,* by botu many days it - 

- i.9- beyoRd time?

p);- Has su'ffieiBct f»aae fo» sot

t^akirg the application ii' time, 
 ̂ ...been fU e d r

Has the donjment of aitfthorisafeiofl^
' 'rnlatnama been filed ?

ithe arplipation -‘trcompaiie^ ky
pyPogtal Order for Rs.5U/-

|k the pertified-eopy/Mplea 

[the order(s) against uhich, tlie •- 

jlicstioa is made been filed?

Haus the copies of the 

elortjmenta/relied upon by the 

applicant and -mentioced i »  the 

■appiicatioQ,.. been filed 7

Have the docwjmentg peferreti 

to in (a) aboue duly .attested 

by a Gazetted Office> and. ' 

nurabareJ accordingly 7

Are thd do^umeRts referred 

to in (a) abov/e'neatly -typed 

in double saprs . 7

 ̂ the index of doeume«fc« bee« ' 

ed and pagf,T„>3g done properly ?

e the chronological d«t«ils 

teprecGntation- made and the 

come 0  ̂ such Tepreaeatafcion- 

n indicated-in the applirati-OB?

th G matter raised ija. the appli- 

petjdiag before any court of 

: or any.othar fte*cM of Tsibuial?

.Endorsement as to result of examptig^

7 ^ 3

"77oo p-lix<̂

7 ^

H d
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12.

with’ Annoxurerfirld’'̂ ''

-) M o n tic a i  „ith  the Original 7 -

bj OofoctivG 7
c )  Wanting in Annoxurcs 

■, ■ _̂ _pagGsf\los. 2

bearing full addresses of the 

rsspondents been f i le d ,?

14,

15.

16.

17.

-3.

Are the gi\/en address the 

registored address ?

Do th£ names of tho parties 

, stated in  the copies tally  with 

fchose indicated in  the appU-  

. cation ?

•Are the translations certified

to be .tu're or supodrted by an

Affidavit affirming that they 
are true 7

Arc the facts’, of the case 

mentioned in item no . ' 5 of the 
. application 7

a) Concise ? '

. b) Linder distinct heads ?

c) Numbered consectiuoly /5 ;

d) Typed in-double space on one

side of the paper ?. ■ '

Have the particulars for interim 

orde-r prayed for indicated with 

reasons ? ‘ - ;

Whether all the.remedies have 

been e;<hajsted. •

« .  ........................ .mu!wm%4
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4-9-89

I

26-9-89

«>

Hbn'ble Justice K. Nath/ V.C. 

Hon*ble Raman._______ A.M»

3
Heard. ' .

I$sue notice to the ^regpondenbs to. show-cause 

by 26-9-89 as to why the petition be not 

. 'admitted.

List this case for admission on 26-9-89.

A.M. , . V.C. ■ ,

rrra/

Hon'ble Justice K. Nath, V.C.

Hon*hip K. QbaWa^_______  A.Mv

Opposite parties 1 & 3 to 5 have.been served. 

Notice issue ‘to opposite party No. 2 has been . 

returned by-postal authorities with ,the remarks

• that none was available on the address given. 

The applicant will" furnish better particulars 

of the address of opposite party No. 2̂  Within 

two weeks and then issue'notice to opposite 

parties No.2, _

Admit.

Request has been made on .behalf of Shri 

V.K.Chaudhary,for time as Shri Chaudhary 

of station. 'Counter may be filed within fcr 

weeks to which the applicant may file rejoilf 

within two weeks thereafter. List for orders 

on 7-11-1989. / '

The applicant's learned counsel piisp' fili^s 

supplementary affidavit keep on record.

U

I-"'

h-

A.M. V.C.

rrrn/
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II
Clcatral Administrative Tribunal 

Circuit »'c"c'u, Luckino’,v  ̂

Date of filing
. ■-t 
f ^

j , 'B a t e  e f R fc r ip t  by Pdst..rTTT t-’

V © cputy  Registrar (J:^

B,|POKB 2H1 CENTRli. MMLH^STMS2.m 

BENCH B ^M M m  *

caBOJIT BSMGH,]

TEtlUN^ JSPOITIONJi:.

• • •

0.AJO . Of 1989CL)

M

HeeraLgl Kiireel • • •

- : ._ . Versus■ ‘ .......

Union of In ^  a throu^ Director 

Postal Department gjid 

others* . . .
• • •

ommiMLmsjk

M E M M d l

%plicant

Respondents

the J^plicant

Mdresss
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llFOBl TffB 0SNfRg4 M m MBTRm W  TKLBUNĴ

miTKMBi Mmm M^mmm

CCacXJIT ISHCHjIJiCKNOW.

• • • »

O.I.K0. ^ 3 /  of 19S9|li)

n

r

li'

H eera L al Kureel , •.

___ Versus

of India throu^ Director 

General Postsl Department gfid 

others.

ipplic alit

• • • • • • Besponaents

flCteiLanmi.il

Sl.No. -Desgription -of documents r̂eliefi upon-

1 . Application 1 /s .19 of Central Administrative I ^(0
Tribunal Act, i986.

2* IiHpugned order

L¥OKNOW BliTOj 

,1989.
wniomT

. . .  i  ...)
Mvocate. '' 

Counsel for the Applio^t,
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IBPGHE T H  CSMTRJ. miUMif,

llNQf

GIBCPIT lSM<^,I^CKKOf,

0.4*No. ^ 3 )  of l9g9CL)

-A

i r
a

m&Tim nmm

HeeraL^ Kureel aged sibout 49 years, son of 

Slieo Marain employed as Postal Assistant

S «0 vLuckxiow • • • • ^plic gilt

. . .  Versus

1 » The Union Of Ii^dia liirou^ the Director 

Gener^ Postal Departaent,Bak: Tar lhasvgfi 

Mew Belhi*

2* Se(sretaiy Postd. Services Selection Board 

New Belhi.:

3. The Post Master Senergl^i ^.circle PJS.G, 

Office Lucknow#

4. The Chief Post Master, 5,^.0 JL.ucknow.

6* “̂he Senior^Superintendent Post Office

Chowk Branch Lucknow Division., .Respondents

Bateds Counsel for the Applic^t.
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211 CSNTR^ IBIlINISTKliSlVB IKL1UH|U 

OTiTioMi^ BIN®

Ctaaill BINCH liJGKNOW#

0.A.NO. ^ 3 )  of 19S9|L|

V

HeeraLal Kureel aged sitJout 49 years, son of

Sheo Marain OTployed as Postal Assistant

S.P.0 .Lucknow# ^plicefit

Versus

1 . The 0nion of India through the Director

3̂ ar Ihaafgjî

iiBBk»s^ Hew Q^hi.,

2. The Secretajy^Postgl Services Selection 

Board,New Delhi.

,^®ster, Genergfl.^^ ,̂

Circle  ̂P M  .G .Of fice,Lucknow.

4 . The Chief Post Mas|er, G.P.G^uclmow
- W-'

5. The Senior Superintendent, post Office^

Chowk Branch^ucknow Bivision. .. .Eespondents

1 . Det^ls of the ^plicaS^ion.

2 . Particulars of the applicEfit.

S,.Naae of the ^plic^ts HeeraLgl Kureel.

(b) H^e  of Fathers ' Sheo Marain
^  . s . .

Cc) Designation ^d  Offices fostgl Assista^it,G.P.OJLucknow
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r

Office Miresss G .F .0 .Lucknow.

Ce) Mdress'of Service of ^ U4

notices. (q .'P. C) ,

c i i )  ,

The gpplicant declares that the subject 

in atter of the impugned order against which he seeks 

redressaL, is within the jurisdiction of the Tribunal.

( i i i )

The applie^t further declares that the 

application is within the limitation prescribed in
• '■ w -

the section 21 of the Actainistrailtive Tritxinal ^t,x985*

-J:

Civ) DiSCSa
■ r ^

* •••• V  r  • -

The facts of the case are given below.

^1) That the applicant was gppointed on post

of pemanent Packer {Cl^s IV Services) on i9th.july 

i960 in the department of post and Telegrgph. ‘

2* . , 21iat the applic^t after joining the services

p assed the High School Exanination from U .1?.Board 

Allahabad in June 1962. A copy of High School certifi. 

c ate is annexed as

^ V  That in the year 1962 after completing .the 

High School the^applic^t applied for pronotion for 

Class III service in the department.. But after a. 

gap of 10 years the deparlment gaye a negative reply*



C.

I

u

^^plicsPt is not eli^ble. In the meantime 

the ^plic^t sent several reminders regar^ng the

ssme* 4  photostat copy of the rejection letter 

dated 26*6 .72 is efiinexed as Annevinĵ e No^^«

-3-

4 ._,Th.at on 3 .7.75  the d.ep artiaent gawe a positiv e

case was exstnined and he was found 

eligible for promotion in cleric si cadre on the basis

Bxsminationv 4  photostat copy of 

aforesaid order is annexed as

a

^ * at % e  spplic£?i,t despite his best efforts

S f f o r  promotion from the depart- 

ment could not be considered for promotion till tod^ 

on the basis of passing the Hig)[i School Ixsroination.

^  ̂ . ?M'!  ̂.'the appl^snt appeared in the ^ l

India competition of postal department for the posts

year ^gust 1970. There were 

8 vacaficies reserved for schedule caste caJididates*

?• ....... That the result of aforesaid examination

was declared on 15.3.71 and the. nane of the epplic^t 

was missing in the list of successful s M  candidates.

That the applicant stunned by this unfortunate 

incid^t for the copy of the marks sheet frcm the 

department which has been supplied to the applicant on



s

-4-

24*5.72* A copy of mark sheet armexed as MmemvQ Ho4 .

V

tK

9. That the applicant in received 4l$ of

Barks as per the rules existing in the year 1963-64

t h e q u a l i f y i n g  marks for the S*D.jcsE?ididates 

were 35% sĴ d in i97i it was 33%. The case of the 

applicant is of i970?when the (|Uslifyiag marks were 

36^ and applic^t got 4i% feut still he was considered 

unfit for the reasons feest,known to the department 

The department fjsiM filled only 2 vacg îcies out of 8 

and 6^vacaricies are still lying vacant. Aggrieved 

by such discrimination the gpplic^t gswesevergl 

representations to the officers concerned# A phtotostat 

copy of representation is ^exed  as Annê tur̂  NoR.fi nn{̂  

6. .. .

- . That on 3J.* 1 2 Deputy Fost Master liucknow

intimated the applicaJit liiat concession granted in the 

year 1364 was withdrasA^^d his ca»e was not entitled 

for sny concession, A photostat copy of aforesaid order 

i s annexed as Annexure Mo.7 .

11* That while; deciding the representgifcion of
aid comnunicating him 

applic^t^after a lapse of more thaji 8 years that

r el R  ation/concessions for S *C./S.T*Candidates grated

in tiie year 1964, haye been withdraw  ̂vide D.Gls letter

No*35/4/62*SP1 II 9•12*66 ^ d  as such he was not enti-



V
- A

tiled to clato the a^oye concession for the said post, 

during the departmental exanination held in 1970, the 

authorities concerned of the department caapletely over 

look and knowingly ignored that there exists the clear

o rder of concession in selection of the c ̂ dLdates 

belonging to 8»C» £fid which was issued "by ministiy 

of Home Mfairs vide 0^ ^ 0.16/ 17/67 Istt.ic) dated■■ ■" ■' -.........   ,.4̂, ' .  ̂ _.........

February Sth, 1968 to all Ministries etc. ihe photostat 

copy of the ^ove order is being filed herewith as

4.mg3tUX,e.J.Sta«

-6-

a

12. That the ^plieadt wrote a letter to the

post^ Wnion asking therein the qualifying standard for

Bwe 33$^res^rv4tion, 4 copy 

of aforesaid letter is â lnexed as Annexure Ho,g.

Affairs issued OJi,

^ °*V V 7 0  lst .0i2E)

ministries regirdi£g relaŝ sction of standard of Schedule

caste/Tribes câ idLdates regarding departmentsi exaaina»

tion which clearly states that reservation and rela^atior,

st^dards were in force when the applicant speared in

the exanination of clerks. Similarly Department of

personnel issued O.M.No.8/ 1^60 1 st. 23 December 1970

relaxation st^dards of candidates. A photostat

copy of aforesaid GJl.No. is annexed to this ^plication 

as toexure
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14. That the post̂ al department without taking

â iy pains summarily rejected the prefer of the applicefit. 

The case of the applicant wa* ia governed by O.N,No. 

8 /1 ^69  Bst. 23rd* December i370 but the department 

overlooked this order £jid avoided the ^plic2flit‘s clsam 

Haying aggrieved by this csfiduct of the department 

the gppliceait asked for the qualifying marks/st^dards 

for the exans held in i970* But the officii concerned 

of the post si Department deleberately did not send 

any reply to the sane despite the several roninders 

representations sent by the jspplicantphotostat 

copy of aforesaid representation is annexed herewith 

as imisgUEg,ZOzll»

15* That the applicant represented his case to 

the ccsnmissioner for S(VST. Government of India throu^

V arious represstation. But the case of the applicant 

could not be considered on merits snd it took B years 

to the department to ggye reply.

the applicant similarly seriously 

represented his case thit>u^ various representation' 

but till to-day the department had not given the 

criteria of qualii^ing standard of marks nor they 

applied their mind to OJi, dated 23rd. December 1^0*. 

Ci înexure No.io).
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17. That the applicant has ‘been harassed by the

department gPd tomented the department took the case 

of the ^plicaht li^tly without giving any sihxious 

considerations.

V

' A

r

18. _  1977 the applic^t appeared

again in the depgff'tznent. AXl India Bxanin at ion bearing
-  • ■ ••sr- • -

that he will becone overa^ ajid was declared selected 

in 1979, on the post of Postal assistant G.P.O.Lucknow.

1 ?*. .... ^hat ^ter getting selected on the aforesaid 

post, the departaent took lackadaisical attitude gnd

since he is selected to the post 

f i^ t  for the case accrued in 1970. 

BTy such^refUsd. the^plic^ts sesiority will be serious­

ly ^fected. Had he been selected in 1970 he would 

have been working tod^ on the post of Assistant post
*■ ■' • . V , . W  - .

Master in L G . c a d r e .  4t present the applicant is get­

ting the p^  ̂ scele of ks.975-i66o while the p ^  scale of 

L *S .G.Officials is Rs«l400-2300*

20. That the applicant after getting selected

second time in 197JP did not stop his correspondent 

with the departoent and on regular intervals represen- 

ted/reminded the official concerned till to-d^. The 

cause of action is still continuing ^  the department 

did not give ^y  positive reply to queries of the
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■ *- W- --

applic^t. The implication is within the limitation 

of the Hon‘ble Tribunal as the l ^ t  representation
r\ ^

sent by the applic^t is on 20.1.89. A photostat copy 

of such representation is ^exed  as Mneyiire No.if..

.qI  . t ̂

_.The applicant that he has swailed

all the remedies ayail^le to him under the relev sfit
4 *

service rules, etc.

VI. Matter not previously filed or pending in any court.

f

s^ought .

_______  facts mentioned in para 6 of

above the applic^t pas&̂ s for the following reliefs.

L

... - ' . - . "^.^ssue order or direction to the,

opposite pities to declare the ^plicant selected in the 

All India dep^tment^ exanination for thê .post of clerk 

held in^^0ist 1970 ,^d elso fix.the ^plic^t«s seni­

ority according to the exanination held in the'year 

1970.

to give all consequentigl fing^ci^ 

benefits arising fran i9?o to 1989.



I

V

m ^ m

Cc) to issue spy other order of direction 

wfeich this Hon^ble Triljunal deem think fit under 

the circumst^ces of the case.

Cd) to allow the application in fay our of 

the applicant with all costs*

10 . No relief for interim order called for.

11. Fartleulars of B/D. or

1. Number P.O.

2. Ngne of issuing Post ©ffice.

3 • B ate of I gsue. t i

4. Where p^aSsle. ^

D at ed® O^S^plic ePt

I ,  HiraLal Kureel s/o Sri Sheo Narain 

aged about 49 years, working as Postgl l^sistant 

in the office of G.P.O*Lu0know r/o 

do herefey verify that the contents of pip?agraphs 

are true to my personal knowledge and belief and that 

I have not suppressed any material facts.

u .
of Applicefit,

Lucknow Qate^ 

Ji^ly ,1989
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GAam ; RECASTRIBES Tel. No. 7 1 0  8 4

A
r . . .

,./No 1/ ( 2 ) / 2/ 8 7 -Senl. 

m T^^TT^R/G O VERN M EN T OF IIMDIA 

aiggfgtT 5(ifar ci«ir 3Tfq;Pafr sfffsfifa arTmn 

C O M M ISS IO N  FOR SCH ED ULED  CASTES AND SC H ED U LED  TR IBES 
qcT g<rmEJc( aigfffgff srTffi f?«n 3hsh%

OFFICE OF THE D IRECTOR & EX. OFFIC IO  DY. C O M M ISS IO N ER  FOR 
SCH ED ULED  CASTES AND SC H ED U LED  T R IBES

fsdr̂ T "̂-r, ift̂ T cfT5fR, 

sfTr̂-'TrT̂g'

■2nd Floor, Meena B;uar Buildiinj,..^ 
Kapurthala Complex ?
Lucknow-226020 , ,, / T ' 'V J

• ' km-; I Dated.... l i .
To

J.
Shri liirglal Kureel 
Postal Guide- I 
G.P.O.
Lucknow

S u b ; /^ .  Promo-t-i 

Sir,

on.

i am +•'0 refer +o ’/our i:'eprooon*-;i+.ica
dâ ’̂ ed. '5-B-87 on ■‘•he sabjec-^ no'-ed •\bcve,. In
■’•his c^.rmec+ion +he A.33+-*-,- Direc^or. Crtneral ( Ji?;0 
New lielhi has informed -̂ nio c ice' -ha*- Y''iU. 
appeared in '■he depar+'Een'u^ nr0iL0'*-ion exaniina-’-ion 
in *he yf^ar 1970 for oromo^ion +o Clerical Cuiro 
but ■ you c.tiU}.d no+; a'^y-ain ■‘■he prescribed .qualifying 

■s+^q^trds . in, accordaiice wl-̂ h .-̂he. ŝ -'andin
at +-iine -lad accordini^l,/ yOu
>o""cl-^rical c -idre. However, yo.ii 
DP-E held ■ in 1977 and pronio+ed +o 
In v I jv; of +he above, your cl aim
cl eri al c'-id re on, 
is-no- feasible*

iuŝ Tac-’-ioa 
wore no+ oro'mo'-ed 
q\;alificd in ‘•he 
cl'?''riO;il cadre, 
for pro230-*-ion -̂o

-he ba3i'-5 of DPS held-in 1970

(
CtrV

kEdK/^iV'uyFi^
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Ohe Mon'ble. wn

‘ • 1. vrh>ther Rd portê r of local papers may be allowed tc ^
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ireferred to th% reporter or not f ■ -
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il, Whether to «»lrculat«a  ^ ^ t h e r  b en eh es  ?
) /
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CENTRAL AO)4INISTRATIVE TRlBUNia. 

LUCKNOW BENCH 

LUCKNOW

O.a, No. 231 of 1989

K .L. Kureel

Versus

Union of India ^ others

Applicant

Respondents,

ShriRaza 2aheer 

Shri V.K. Chaudhary

Counsel for Applicant 

Counsel for Respondents,

'ly

CQRAM

Hon, Mr, Justice U,C, Srivastava,V,C,
Hon, Mr. K. Obayva, Adm. Monber.____

The applicant entered the Postal d^artment 

in the year I960 and passed te High School Examination

in the year 1962, Thereof ter, . he applied for pran@tion

in class I I I .  But a;€ter a gap of 10 yeai^s the 7 ' ^

applicant v?as , given a'riqj^tive repiy by the depart^nt

that he was not eligible under the revised incentive

scheme. The applicant appeared in the All India 

Competitive Examination for postal department in the

month of August# 1970, There were 8 vacancies reserved 

fpj schedaled caste candidates. The result was 

declared on -.lS',3,7l but the applicant's name was
>

not shown in the list of successful candidates/ 

although, according the applicant the qualifying 

marks were 35% in the year 1963-64 and in 1971
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it was 33̂ -ard the applicant secured 41% marks and 

still he was not considered. The applicant filed tl^

representation against the same claiming the benefit of

O.M« of 25.7 .tZO .i^fter rejection of the representation

he has approached the Tribunal and ^irayed that he

may be ;§iven appointment claiming 19 years of seniority

tobe fixed with consequential benefits The O.M. 
of 25.7,70 provides that the number of vacancies

reserved for Scheduled Castes and Scheduled Tribes

cannot be filled on the basis of the general standard

Candidates belonging to these communities, will, as

at present, be taken by relaxed standard to make up

the deficiency in the reserved quota, subject to the ±

fitness of ttese candidates for appointment to the post/

post# xh question,
A

2. The respondents have opposed the ^plication

and have stated that relaxed standards were applied

not ^
in tl-ieyear 1970and that is “̂̂hy the benefit was/givaT'-'”' ^

to him. They have also pointed out that the standard 

was reduced by the department vide letter dated

17.7,71 ard as such the benefit was. not admissible to 

him. He speared in the Exam, in August, 1970 when thg 

^gjalifying standard marks for each papers was 35% and 

aggregate was 45%® They have also stated that the copy 

of the letter No, 35/462 SPB II dated 9.12,66 from the 

DG P&T addressed to all heads of circle etc.gashed 

all the previous percentages of m^rks obtained in 

examination in respect of SC/ST and O.Cff*

3. The contention on behalf of the applicant is that

[y

I'
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he should have been deaned tobe promoted from 1970 

and not from 1971. In view of tlie relaxation standard 

imposed in 1971 and not in 1970 he did not secure tiie same- 

and the rules were not relaxed then.There appears to 

be a little gap when ^plicant speared and when

the rules were relaxed. Although/ tte ^plicart is not 

Qititled to any relief# but it is a case in which the

-4:
grievance of the applicant may be caonsidered. The

respondents may consider the case of the applicant 

again and given him promotionwith effect from the 

date others were given ̂ .promotion# in view of the fact

that there is difference of a few days^

Shakeel/

4, The application stands disposed of as above# 

with np^order as to costs.

Adm.

Lucknow; Dated 26.8.92

Vice Chairman,
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•• I -̂ > -■ ■ ■ - . -:—» ^

. I ' •*) '.Dated ot Lucknov -̂1 the ^''V '’*
No. sTc/ri- ; ;n ^ a „ ^ ..

Subject*.. EXA.MINMION FOR PROMOTION' TO JHE CADRE OF

, • '. ■ TJTPTn nivT ' ___HELD ON

4(>)i:((itt>)(>|l
Dpted

Ref»^ , lour application _

lou have seoured the foUowing" mai'ks in she abovo 

nention’ed exS-nination.

R o l l - nher of candidate. .
: i

1 . . t )

v.i'
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For Postt\astei\-General,U*P.
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frftnTR arrtMfn vfwfr ^stoTO =fo»/i/7o ^1)Wio€1p

I vnoff\o€to I feaf? 25 1970 ^  ^
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P &  O^ne^-fa,

® U ! a a i »

m £ i 2 L S ! i i a a .

n^for^noe,.

^®" m e  s ir v v v v ^ ^ ^
7b 75 /3rd ''^A "?9 f^^g *  ^^3.0 Ifol̂

Respected Sli*, 

With the lone .lienee Of

dnt d 'l T * ’ '^'''* ^“‘’ '®“'' °''®'- “y repraaentatlon
«te4 15.3.75 for promotion to the Clerlcl cadre, i

® * ”  for justice « ,«

equity froro your tdad hands i

^■ROUMDf’ OF .R,gPRRqi;|;n! iTTnw

(1> I Bppe -red rs a B/C o.aMd,te In the

dep.rtmont,.a exn».ln.tlon of 8.8-1970 a Kcheauiea

oste vnc^nclee vere declared by the p.M .Q.,it. p. circle

LuckoDw.
i»

<2) That I secured -n h ■ reg.ta of 43jS m.rto‘ la 

‘otsl ana la 1st Pnper I secured 40^, In llna 16)1, nnd

in the third paper 33^ m-rlce. Thus I ,u,ufied the

examination nna allglble for selection -nd pron»tloa

to th© cl6rlcf>l Cf̂ rjr©*

(3) i»hnt out? of 8 vacaoales declnred foi* 8/C . 'i

only 2 v;ere filled in and the rest were filled from I 

surplus qufilified candld=^.tes.

(4) xhnt I reprosented to the P.?f.G.,U*i\ Circle

IiU0i£i30v to th6 effect th^t I h^ve been illeg'^liy 

deprived of legitimate promotion \^hich I wns 

entitle d«

Th ’̂t the P.^-^G.^U.P. Circle did not rr-

O'-
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I

convincing reply with the result I have suffered a lot 

la ay service career#

(6) 1!hat I hafe qur^llfled.the promotiott '

exawliifition holt in 1977 appointed BS-elerk In 1079«

■ That-jtn case r-’î fpul(3 h??v© 'been" giveia.' my:: - -

, le,g4tteat0 cl̂ >i3! in the" year 1970, I .would'have ranked " 

ssnipr'tJo many pffici??ls. '- Apart from this I ,h??ve suffered

Xoss. o f ’isoney,, due to nondrawX of inert* : i  

ment^s'during this  period of -7  years. ’ .1

' tf"
■ PR .AYER:..

' yilERSFORE, it is  prnyed th'^t'X may ki|i|ly^/b©

Eiflowed, full benefitSiO'f psy  ̂ incrensntg and--SQnlority 

vith;'‘0f^eot f«>m..,2970:£^ due'to’ lapse .on. th® p.art 'of  

dep|rt^0nt ato3, .^^3fouX{i,-not;'be' wada'.to- suf'fer'fe? ■ th« '''. 'I

fawit^^of tixe' adwinl^strf^tlon,'

.(‘rM ■

■ ^ r ’thia. îet of kindness I shall be .grateful

to you*

‘7  7   ̂ ' /J

S 'TV ^  f , n

Luc know I 

Qnted* July/..-^ jl981 .

'iQUrs fRlthfullyj^ .

( HIHA L^L KinSiETS,) j 
Postnl ,4g--£istanta ■ 

Lucknow Cr*P«0«3, i 
Luetocvje

I ,  5 0

5(s'< jjvti' %!-Xpq
iiasf.iirti: J :■!«.?« wJ t .'J, .. / ■ .■ Im> -̂nvu r,. 1/..., ^
X6tw*d * AfVSVU «/i î iLd* /  .p-*' 7 <V’ ' ,

_l

.■ '■ l.‘-!  ̂ ' Uf. H-eroa) '.s.'.-r-■ ' . , . ' ,. ’
:^-v ....f) ' i

J,:.,,..:..
'■'r". if tvi 

-:■■ ■ : ■ ' j 
: ' ■ ■ ' i ■■ ; i; i 

f- •»  ' . • '■ ■- vr;:v.;

i,  ̂ O.-rûSJ-:'
‘iS- i  V i nX'>f'

% V
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FEDSBMION o f  NAIIOKAl P O S «  m 6 “ ™ *
T-24, Atvil Grove, 

New belhi-llOOOl

i: Dated ■■■
11j0.1c6_7

îvo. 77-1/5-A

To,'

Shri Hira Lai Guvoli I ,
Postal Assistant,- /

. ' LuGlcno^ GPO.

'■
Dear Colleague,

Postcard: dated 6 ,7 .87 . Th® delay In replv^

IS due 'to oversight. There-is in rorce. the usual quo... 

of res6;r,,-.-tion for candidates. The quali.y.ng

marus .re 33^ i» each pa,er ;aad 58̂  In the affiree.te.

Ulth best wishes ,

2 _

(K. EA.4^iaivn;) 
Secretary O-̂ nertil
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TW CEMTRAL ADMINistrATIVF TRIBUNAL

, CIKUIT BENCH, LUCKMOW

0,A lfc.231 of 1 9 6 9 7 ^ /

/X  /  '

J

.J

Kure.l , .V. Applicant

- V S-

Union of India and others . . .  Respondents 

AmiCATIOM FHP 

The Respondents beg to submit as under:-

That due to some unforeseen circumstances

the counter affidavit could not filed. No„ the

counter affidavit is ready rbk for filing,

2- That it is expedient In the interest of

justice that the counter affidavit be very kindly 

taken on record and decide the case on merit.

®t Is therefiore most humbly prayed that

accompanying counter affidavit be taken on record and 

decide the case on merits.

. . . .  .. (VKCHAUDHARI)
Cm,nf? for Central G»vt
Counsel for Respondents,

Lucknow,

Bated: 14-12-89,’
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bFFCRE T O  CBKTHAL ADMIHISTKATIVE TRIOim i 

CIRCUIT OFICH, LUCK^p?J

■ O.A, !&b.231 of 1989.

i

Heeralal Kureel

Union of India S. others

~ V S “

. . .  Applicant

Respondents»

COU-TPH AFFIDAVIT Ĉ ' ^’̂ IiALF OF 0?P. m t l S S :

I, o , p .  T R iPA - rii; .

aged about ^  yssrs , son of

at present posted as'Chief 2ostmaster, General Post 

Office, Lucknov\; do hereby solemn.ly affirm end state

as under:-”

1. That the deponent is the Respondent no .^  in the

above noted application and has been autho rised to file 

this counter 'affidavit on behalf of respondents 

and as such he is well acc.uainted v̂ .dth the facts of

the case deposed to herpuneer*

That the deponent has read-and.und'^rstood the

application of.the applicant as also its enclosures

in support of the -above; noted application and has 

understood their contents,

3 . '  That’before giving the paravdse -of the application

it is neces-ary to,give the certain facts vvhich is 

essential for the just and proper-disposal of



/V'

- 2~

this application, as under:-

 ̂ ^glxThat the applicant was recruited as Class-IV
%

employee and posted as packer , Lucknow GfO on 11.9.1961,
-rrr).

He passed his high school Bxam held during jV.arch/April 

1962 and he applied for promotion u nder incentive
■s

scheme for wnich he Vvas not eligible, he appeared in the

examination for promotion to clerical cadre held in 

■^gust 1970. The applicant could not qualify in the

said examinction on the prescribed standard. The

standard was reduced by the dppartment vid© Governn-ifft

^  of India let-er No.63/10/71-3^5-1 dated 17 .7 .71 . The

benefit he claimed is not admissible to him. He

_ appeared in the Exam,, in August 1970 when the

c?ualifying standard, marks for each paj^er was 35*j

and aggragate was 45;j. e

4. That the contents of para (i) to (iii|  of the ^

application are formal as such nei^ds no comm.ents,

contents of para (iv (l)  of the application

^ incorrect as stated, hence denied and. in reply it is

.s*iibmitted that the date of appointment differs

records. The actual date of appointment is 11.9.61 in 

the capacit.-' of Class-IV.

6 .  That/1he contenS of' para (iv) (2) of the

application î txxsxĝ jJst̂ x needs no reply.

* That in reply to the contents of para (iv) (3)

of the application it is submitted that as soon as

U.E. Circle Lucknow letter no.JTC/K-l34/Genl/7 dated

15 .3 .72  was received the Postmaster Lucknow GPO conveyed

on 26.6.1972 under of|ice letter No. 35/26 (fihat he was



I
tf I*-'

f

not e l ig ib lG  for the appointment as clerk und̂ '-r the

incentive sc hemp as he isntep'^d in the derartment 

on 11 .9 .61 end passed th© high school pxaminpticn 

in /'/iarch/April ^ 62 without completing the q$p of 2 

years. Annexure -2 referred in para 3 is of 26 .5 .73  end 

not of that date 26.6 . 72.

8. That the contents of para (iv) (4 } of the 

aprlication are incorrect as stated and in reolv
* Kj

it IS submitted that the originality- of the 5,nnexu.re-3 

appears to be forged. No such positive r^ply was

conimunicated to him. M

9. That the contents of para (iv) (5 ) of the 

application are incorrect as stated, hence d-nled.

10. That in reply to the contents of para (iv)«6) 

of thP application it is,submitted that the first

sentence of thf- this para is admitted hut he has

got no concern with the worlking of second sentence (s

vacancies r^s-rved for SC candid^^tp) for the reason the

,c-ndidate could not even gualify the examination.

U .  ■ That th= co-tents of para (iv) (7 ) of the 

application are incorrect hence d'-nied and

in reply.it is stated that the candidate could

■in'
not rualify the pxam.ination/1970.-

12. That the contents of para (iv) (s) of the 

apelication are incorrect as stated and in reply it

is suomi L :.ed. that the result of succ" ssful candidates 

are communicated and not otherwiset^

13, That the co ’̂tents of para (iv) (9) of the
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apolicstion are incorr-ct, hence denied and in reply it is 

si-hmitlcd that the copj cf letter no.35/^62 "PR IT d^ted

9 .12 .66  the DG E&T addressee! to ell heads of circle etc.

r^uashed 511 the prortous percentages of marts obtained in 

fiXc?mint)tion in rssp-^ct of SC/ST and O.G.

14. That in reply to the contents of para (iv) (10)

of the application it is submitted that the date mentioned in 

this para differs v,itn date of Ann«rae 7 referred to.

1 ^ -L

That the contents of para { i v i d l j  of the

J :

V '

application are incorroct as stated, hance d-nied and 

in. replj it js subcnitt»d that the com'iunication Mo.4-1/74  85 

n m  d.ted 9 .5 .75  of DG R.T Mew Delhi communicated by I1VE ^  

Circle Luc..now vide his let^-er « o . S T c A / ^ o / s / c h .  ITI dated 

21.5.75 and copy of letter no.62./26/76-.5P3-I dated 30. 4 .7 7  

from D3 lf.T Delhi communicated by the MiG Ui Circle Luc'now 

M..STc/M-75/70/5/ch.I. dt .1 7 . 5 .7 7  ar= speaMng the p.,ition

completely d e a r  that the standard percentage of marks to he 

o b t a ^ b y  the qualifying candidate was. on or after 

”71 ^'ai'lier.

That the contents of para (iv) ( 1 2 ) of the 

aPDlication are incorrect , hence denied and in reolj it

is submitted that the aualifying stan’ard was made 3^:; as 

and after 17 .7 .71 not before this.

17.
That the contents of para (iv) (l3 ) .o f  the

application are incorrect as stated and in' replj- it is 

submitted that the annexure 10 is itself silent about the

Qualifying standard marks to be obtained by the candidate for 

declaring successful.
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18. That the contents of para (iv) (iS)of

a'-plication are incorrect , hence denied end in reply

it  2.5 submitted that the applicant never sRplied for

■ .aualifjing marks and standard mprks should foe obtained 

by the successful candidates. The Ann«,rure no. 11 enclosed 

is also evident that the candidate asked .for the oualifying 

rnarks/stand-rd m^rks froni hri R. W. Saxena, H-search Officer, 

Sc/-:T Ajop 2nd Floor Meena Bazar Kanoor Thala Comv-lex Dalig:'5nj,

Lucknow and not from the Postmaster Lucknow.

19. That the contents of para (iv) (l5) of the 

application are incorrect, as stated, hence denied and

in reply it is suomixted that the applicant rnade represent” 

ation to the commission for SCrST Govt of India which does not 

relate to this department.

20 . That the contents of para (iv) (16) of the

aoplication are incorrect, hence denied end in reoly it

%■
is submitted that the OM dated 23/2.1970 is totally 

silent on the point of oualifyino standard of marks.

'̂ 21. That the contents of nara (iv(l7) of the appli­

cation are incorrect, hence denied and in reply it is 

. submitted that no harrasment was made by the department' 

necause it is purely a case of departmental examination.

22. That the contents of nara (iv) (is) of the 

application need no reply,

2 3. That the contents of para (iv) 19 of the

application are incorrect, hence denied and in reoly 

it is s u b t Y d t t - - :d  t h a t  the applicant only get success iQ 

departmental examination held in 1977'.
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24 . That the contents of para (iv) {2.40)

of the application xtxxsxs^ are incorrect as stated

and in repl,y it is submitted that the selection was made

only on the basis of result declared against the 

examination held in ].977,

2 5. That in view of the facts, reasons and

circumstances stated above, the application filed

by the applicant is liable to be dismissed with

costs to the Respondents.

Lucknow

I3atedJ

Deponent,

1989.

Verification.

I , the above named deponent do hereby dpclare that 

the contents of para ^

are true to my personal knovdedge, those of raras

to are based on perusal of record and information

gathered and those of paraas to — are

based -on l°qal advice , which all i believe to be true,

no part of it is false and nothing material has been

concealed.

Lucknow, >•

DeDonent.

"fcs to«a{i I identify the deponent who has signed before

^  and ’i'S’ also personally known tc

(VK
Addl. Standing Counsel for Centr-’̂ l Govt

Counsel for the 0pp. parties/Respondents
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BEFQHS THg AdMIIISTR:'TIVB gEIB'Ul4L ApDITXwi^AL

BETCH' hi allababAd CIICGDIT BEKGH

; ^ o ^ er

'•■-7 
, r

\

Heera Lai Kureel

Versus

Union of India and otlierse...

, , ,  .Applicant

..Respondent

RBJOIIOSR ARFIDAVIT. 01 BEHALF OF THE 
.. ■ A B P LIO m  .

I, Heera Lai 5 aged about 49 Years son of

Sri Shiv Narain resident of Matkheea ill am bagh ,

Lucknow , the deponent do hereby solemnly affirm-
f

and state as underr-

1 , That the contents of para 1  and 2 of

counter affidavit (C l) are formal and need no reply.

2o That the contents of para 3 of Counter

affidavit are not correct and are denied. In fact the 

applicant was appointed on the post of Packed on

19 July 1060 and his services were approached 

on 11^9„1961 . The applicant applied for promotion 

under the incentive scheme in the year 1962 but 

he was not considered in the aforesaid year^ The 

applicant again applied in the year 1983 and 

since then he is applying for the promtion on 

under the incentive scheme but the opposite party
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2.

I

after a 10 year, gape replied in negative in 

the year 1973 , That through a refence letter 

No. 57/6/67“ S P B I dated the 26th September 

196S the applicant was entitled for proinotion 

Linder the incentive Scheme. A copy of the 

aforesaid letter is  annexed here with as 

Annexure No R-I .The applicant was alwags eligible 

for promotion under the Incentive scheme but 

he was deliberately denied the opportunity 

of promotion by the opposite parties. The 

qualifing standered of marks for each paper was 

35^ and aggregate was 45^ is  a sweet say of the 

department and it  is not clearly stated in the 

counter affidavit that the qualifing standered 

was f i 2̂ d  for S T|SC on per general candidate and 

the same qualifing standered prescribed in the 

counter affidavit is also not supported by any 

documentary evidence.

3, Th-.;t para 4 of the counter affidavit 

need no reply.

4® Thst the contents of para 5 of counter 

affidavit are denied. Bie applicant appMoted 

on 19 July 1960 and was appointed on 1 1 .9 .6 1 .

5 . That para 6 of the counter affidavit 

need no reply.

6« That the contents of para 7 of the

-



counter affidavit are dfiBi admitted but it 

is denied that the applicant after completing 

his high^ school examination in 1962 applied 

for’the promotion in the incentive' scheme since 

1962 oni'jards till 1972 but the department even
I

in the year 1973 did not considerthe applicant and

Vw U*-
was repeting the old storey of not-appikiiEaEte: 

completing the tyo years.

3,

7. That the contents of para 8 of the couQBr 

affidavit are in correct wrongly and vehemently 

ddnied. In fact annexure No 3 is  a junune 

document and has been based though a registered 

letter to the applicant and has also a sigheture

of the officer concered* The posted department

:pckt just to shring off their responsiblility 

of accepting them  truth has now taken that the 

document is  a forged one

That the contents of para 8 of the

counter affidavitare not accepted and the facts

mentioned in the v^rit petition are rngtitiumsi ±fi

■S-Bi s p «s  1 stxKhs sss
to_

tte ]̂ KSij4±S±ag siafliaEM  ia  ytss 

quite correct.

9® That the contents of para 10 of the 

counter affidavit are incorrect and denied. The 

applicant has got every concern for the 8



3.

4.

KESSESgcl- reserved vacancies in the i^ear 1970 

for counter affidavit , As there yas reservation 

for thest 8 counter affidavit vacancies that

there shoned '^tes '^lso  be reixation in qualifing 

s:t§i2:!i-:§,i>gd ssxoa* st ^  Kis®i5t®:E n

qualifing standard as out of 8 s c vacaiacies2 

vacancies had already been filled , The relaxation 

standared can be verifed by gd:ting the qualifing 

standered of making of these 2 S C appointments.

X

\ 7 . ^  -Hp 1.i

10. _ That the contents of para l i  and 12 of the 

counter affidavit are in correct denied.

11. That the contents of para 13 of the counter 

affidavit needs an exaplantion. from the opposite 

parties that after the issuance of letter dated

9 .12 .6 6  from the D G P and T that ^^at kind of 

qualifing un relaxation standered were fixed for

S C/ST candidates . The opposite parties are put to 

strict proof to prove by cogent evidence that was 

the qualifing standared in the year 1970 out of 

SC vacancies resumed in ]«?70 ,2  S C candidates had 

been appointed when there is  a reservation for 

these 8 posts then there should also be a relation 

standared be fixed for them.

12. That in reply to the para 14 of the

counter affidavit the date mention is in adventer>tly

be a Jjyping mistake a n d  date mentioned in annexure 7 

that is 11.12.75 to correct and is to be real as



I

ll« 12.75 instiad of 11,12»73.

X

<■

13* That the contents of para 16 of counter 

afficia^vit are in correct and the facts mentioned 

in the main petition one correct and applicable 

in the case of the applicant as that OM No mentionec 

in the main petition in this para was applicable 

t il l  ]^70 and the applicant is genuned

by that on letter of 1968 • It is pertinent to 

mention here that against it is not mentioned

in this para 7 of counter as vrhat v/as the qUalifing

stand a red in the year 197©.

14. That the contents of para 16 of the 

counter affidavit are denied « It is again not 

mentioned in this para of counter affidavit 

that #iat 90 of marks were fixed before 1971 

and there is no documentary proof'^ia'^eved by 

the opposite party to sustain their claim 7 any 

kind.

15. That the contents of para 17 of the 

counter affidavit are in*correct and denied 

the annexure No. 10 of main petition althou^

, it did not mention the qualifiying standared 

»ark but in compiroller and iiuditor general 

of India V S K .S . Jagannathad 1986 (i) k T C l 

(SC) 1982 (2) S LT I (3C) it was held 'that tbe 

qualifI:ing standared of marks for S C was 36 

of marks.
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That the contents of para IS of the counter 

are incorrect and denied and. the facts mentioned in 

main petition are correcto

6.

i:

17* That the Gontents of para 19 of counter affida­

vit ire in correct and denied . I t  is  submitted that 

the ease of the applicant fell on the deaf-ear the 

postel department. He made representation to the 

commissioner of SC/ST who after concelling the 

postal department game reply after © years .

18, That the contents of para 20 of counter

affidavit are incorrect and denied and the answer 

replied in the para 14 of rejeinder affidavit has

already been exaplined ^

IS . That the contents of para 21 of counter

affidavit are incorrect and deined.

* y "
'-s

A A O

/ S

■U, I

20 That the contents of para 22 of the counter

affidavit need no reply.

21o That the contents of para 22 of counter

affidavit nsad are in correct and denied.

22. That the contents of para 23 of counter

affidavit are in correct dnied^te^nd position exaplainec 

in the main petition of the applicant Is quite clear®



V .

It is also pointed here that^ there is no rejusal

0® the part of the opposite parties that they 

have not received any reporesen tation fstE from 

the applicant.

23, That the contents of praa 25 of the counter 

affidavit in correct and the application filed 

hy the .applicant is deserved to be allov/ed in 

toto mth all consequential benefits.

Lucknow
Dated

VetffStition

................

XA-

i W '  -n - fsSlOMEK 
■ « ;i  t  '  " I ' n F i a J i a d .  •

•* ‘̂ucifa.

I ,  the above named do here verify that 

the contents of p-ra 1 to of tliis affidavit 

are true o my omt knolv/dge no part of it is false 

and nothing material has been concealed ,So help 

me God,

Deponent

I identify the deponent who has singed before

Lucknov/
Dated

Solemnly affirmed before me on^-3>-1,o 

at (0.(TOam/pi6 by \to has been identifed by

Advocate High Court Lucinow
Bench?i;UckQw.

I have satisfied myself by examing 

the deponent tsfeat he understands conents of this 

affidavit which are read but and exap^ned to him

by me«

f)ATh
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C.C, Ho.55/93 

in

O^A.No.231/89

\
7/7/93 Hori.Mr. B.K.Sinqh. jA.M.

The applicant is presant in person. The 

operative portion of the order is not very- 

clear in the senseithat cut of per centage 

has been fixed fori all the candidates who 

appeared in that pirticular examination and

relaxing in favoir of a particular
; !

candidate will ô ^n a pandora's box.

Power has been, filid in this case by /  

Shri Ramesh Gulatiwho is brief-bolder /  ^

for the learned CQisel Dr. Dinesh Chandra.

CdA, may be filed i«?ithin two weeks an'd R.A.
i

within one week ttereafter. List this case 

on 10-8-93.

(tgk)

/-Hi' A f T -  
A'yŶ
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IN THE CENTRAL AOyilNISTRATIVE TRIBUNAL 

LUCKNOW BENCH 
LUCKNm

Contempt Petition No. 55 of 1993 

IN

Original Application No. 231 of 1989 

this the • day of Setember, i994

HON’ BLE MR* V .K . SETH, AEMN, MEMBER 
HCT*_B_LE MR.. D.C. VERMA. JUDICIAL MEMBER

Heera Lai Kureel aged about 53 years/ son of Sri Sheo 

Narain, employed as Postal Assistant, G .P .O ., Lucknow.

Applicant

By Advocate i None

Versus

S .K , Partha Sarthi, Director General, Postal Department 

Dak Tar ^jbhag^ New Delhi,

2. Shiv Prasad Rai, Post Master General, U.P, Circle

P.M.G. Office, Luckna>?.

By Advocate : Dr, D. Chandra

O R D E R

D.C, VERMA. MEMBER(J)

The applicant Heera Lai Kureel an employee 

of Postal department claimed his promotion in class-III 

w .e .f . 1970 instead of 1971; as the claim of the 

applicant was not accepted by the department, the appli­

cant filed O.A. No. 231/89 H .L . Kureel Vs. Union of 

India & others. While deciding the said O.A. the 

Tribunal its order dated 2S.8.1992 disposed of O.A. as

below s

'Although, the applicant is not entitled 
to any relief, but it is a case in which 
the grievance of the applicant may be 

considered. The respondents may consider
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the case of the applicant again and 
given him promotion x^ith effect from the 

date others were given promotion, in 
view of the fact that there is difference 

of a few days.

The application stands disposed of as 
above, x-jith no order as to costs” .

2, New this C .C .P , haS been filed with 

the prayer to draw the contempt proceedings agaibnst /

two opposite parties for non-compliance of the order 

given by the Tribunal,

3, IThe main grievance of the applicant is 

that the respondents should h^ve given promotion 

w le .f, the date others were given promotion i .e .

1970 instead of 1971. This point has already been 

considered by the Bench while deciding the O.A. T]je 

Tribunal found that the relaxed standard was given 

effect t o w .e .f ,  the date of order i .e . 17.7,71 and

hence the applicant, who could not secure the minimum

standard of marks, in the examination held on 2 .8 .70 , 
not

has/been given the benefit of the relaxation , In

its order the Bench of the Tribunal has clearly held
1

that the applicant is not entitled to any relief the 

fact however, directed the respondents to consider 

the case of the applicant again and give him promotion 

w .e .f , the date others were given promotion; as there 

appears to be little gap when the applicant appeared 

and when rules were relaxed. Thus, the Tribunal merely 

directed the respondents to re-consider the claim of 

the applicant and there was no positive direction to 

proTioteH him, though the applicant was not found 

Eligible . In the absence of any such specific direction!

the contention of theapplicant that he should be deemed

Ir
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to have been promoted w .e .f . 1970, has no legs to stand.

4. The respondents re-constbdered the claim

of the applicant and passed a reasoned order on 30,7,93 foe

(Annexure R-1 to the C ,A .) ,  The learned counsel for the

respondents has submitted that in case the applicant is given

promotion it will haij»e for reaching effect on the enployees 

placed in the similar circumstances in various Postal Circles 

on Aill India basis and this may amount to discrimination on 

natural justice against the employees who failed to agitate 

th eir cases in court,

5* In the instant case the question is whether

the order of the Tribunal has been ccsnplied with or not and 

whether therejis any wilful default and vdiilation of the 

order by the respondents. Considering the circumstances of 

the case,we find that the respondents have re-considered

the case of the applicant as per directions of the Tribunal

and has passed fek a reasoned order. The direction given by

the Tribunal is in two part, first part is that therespondents

may consider the case of theapplicant again and that has been 

done. In case after consideration the authorities found the 

case of the applicant to grant relief that would have been 

wle.f, the date others were given pronotion. As the respondent 

-a, after re-consideration, have rejected the claim of the 

applicant^ the second part of the order is not required to 

be followed.

Considering all thei facts and circumstances 

of the case we come to the conclusion that there is no 

wilful, default or negligence on the part of the respondents

in ccmpl^ng the order of this Tribunal, Thejg contempt petition
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is liable to be rejected and is rejected. The notices 

issued to the respondents' are hereby discharged.

MEMBER(J)

LUCKNOW: DATED: 

-GIRISH/-

MEMBER (A)



BEFORE THE C6NTRAL ADMINISTRATIVE TRIEUMAL,LUCKNOW

e x .  NO. S 'S  (C) #F 1993 

AflmfnJstraflTe Trftenof
Circuit ncUt̂ ow

r>TKof -i.
D bJc of Rcc

w Heera Lai Kureel aged about 53 years» 

json of Sri Sheo Naraln, er^ployed as Postal 

Assistant» G .P.O ., Lucknow.

 ̂ ........... . APPLICANT..

' Qm/ ^
1. Director General» Postal Department*

«
Dak Tar Vibhag, New Delhi.

Zmi ̂ Hiv Pa m a d  RfH
2* Post Master General, U.P. Circle,

P.M.G. Office, Lucknow.

RESPONDENTS.

CONTEMPT APPLICATION.U/S 17 OF 
CEInTTRAL administrative tribunal, 1985.

That for the facts, reasons and 

circumstances stated in the accompanying affidavit; 

it is most respectfully prayed that this Hon’ble 

(teSC)Tribunal may kindly be pleased to summon 

the opposite parties and punish them In accordance 

with law for committing the deliberate and wilful 

contempt of this Hon'ble Tribunal’s order dated

2/-
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26-8-1992 passed in O .A. No* 231 of 1989 or 

to pass any other order or direction, which this 

Hon*ble Tribunal may deems fit, proper and 

judicious under the circumstances of the case.

LUCKNOW
DATED:- COUNSEL FOR THS APPLICANT .
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BglgRe the central administrative tribunal.luckm>»

C.C. NO, (c) Gf ’i993

1993.:^^ '

| eiEERA LAL KUREEL . . . . . . . .  APPLICANT .

VERSUS

DIRECTOR GENERAL, POSTAL
department, dak tar VIBHAG,
**”•" DELHI and another.

• • • • • • • • RESPONDENTS.

I

>'

F F I D A V I T

\r̂

I, IH®®raOLal Kureel aged about 53 years, 

son of Sri Sheo Narain, employed as Postal 

Assistant, G .P .O ., Lucknow, the deponent do hereby 

solemnly affiitn and state on oath as under

1 That the deponent is the applicant

himself and as such, he is fully acquainted and 

well conversant with the facts and circumstances 

of the case deposed to hereunder.

2. That the applicant was earlier 

appeared in the All India Competition of Postal 

Department for the post of Class-HI on 2-8-1970. 

At that time, there were eight vacancies reserved 

for Scheduled Caste candidatesO^nd there was also

........2/-
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a fixed percentage i .e . 35% and aggregate 40?̂ .

/

3* That the result of the aforesaid 

competitive examination was declared on 15-3-1971 

and the name of the applicant was found missing 

as list of successful candidates* The applicant 

asked for the copy of marksheets from the 

respondents» which was‘supplied to the applicant 

on dS 24-5-1972. As per the marksheet» the 

applicant in aggregate received 415̂  marks and as 

per the reservation .policy prevailing in the 

year 1970, he was entitled to be appointed for 

the said post. Aggrieved by such discrimination, 

the applicant preferred various representations t' 

the respondents and after a gap of so many years, 

the respondents rejected the representations of 

the applicant 'in 1989 and aggrieved by the 

contact of the respondents, the applicant 

preferred a O.A. No. 231 of 1989 before the 

Central Administrative Tribunal, Lucknow.

4« That thereafter, the exchange of 

affidavits, the O.A. No. 231 of 1989 was finally 

disposed of on 26-8-1992 and the Bench consisting 

Hon*ble Mi*. Justice U.C. Sr4vastava and 

K. Obayya heard the case-of the applicant and 

has directed the respondents that they toay 

consider the case of the applicant again and give 

him promotion with effect from the date others

........a/-
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■J

>

were given promotion. A photocopy of the order 

dated 26-8-1992 is being annexed herevsith as 

ANNEXURS NO. 1 to this Affidavit.

5# That the applicant vide registered

letter dated 18-11-1992 serveel the copy of the 

judgement of this Hon*ble tribunal dated 

26-8-1992 to the Respondent isb# 1 and also 

served the copy to the Respondent i\b. 2 in his 

office on 26-11-1992* A photocopy of the 

representation is being annexed herewith as 

ANMSXURE NO. 2 to this Affidavit.

6 . That similarly, the applicant vide

his registered letter dated 20-12-1992 and 

letter , dated 12-12-1992 to the Respondent 2 

sent reminders to the respondents and similarly 

the applicant vide his letter dated 18-1-1993 

sent another reminder to the Respondent isb. 2 

for the effective complaince of the Hon’ble 

Tribunal order dated 26-8-1992* A copy of 

representations dated 20-12-1992 and 18-1-1993 

are being annexed herewith as ANNEXURE M)S.

3 and respectively*

7* That the contemners are in genuine 

receipt of the order dated 26-8-1992 passed by 

this Hon'ble Tribunal and despite of specific

. . . . *  4/-
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u

direction given in the judgement dated 

26-8-1992» the contemners have not passed any 

order in compliance to the Hon'ble Tribunal's 

direction and are adamant to bye-pass the 

directions given by this Hon‘ble Tribunal and 

in this way, they had deliberately with full 

knowledge of the directions given by this 

Hon*ble Tribunal have committed a contempt of 

this Hon*ble Tribunal*

>

8. That the applicant has met personally 

with the Contemner 2 and prayed to him that 

the directions given by the Hon'ble Tribunal 

may kindly be complied with, but the Contemner 

No. 2 has said that since the Tribunal has not 

allowed your petition, we are not going to obey 

it, on which the applicant has cited the specific 

directions given to the respondents that they 

may consider the case of the applicant again 

and give him promotion with effect from the 

date others were given promotion, but the 

Contemner Mo* 2 said that it is not a mandatory 

direction so he will not complied with the order 

of this Hon'ble Tribunal.

9fj That the act and conduct of the 

contemners clearly k indicates that they have 

scant respect and honour for the orders passed 

by this Hon*ble Tribunal and they have wilfully,
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deliberately and sheer violation of all judicial 

norms have flagrantly abuses the directions of 

this Hon'ble Tribunal and in this way, they 

have committed the contempt of this Hon'ble 

Tribunal*

\

>•

10. That the contemners have filed a 

wrong averments in their counter affidavit, in 

which they have falsely implicated that in 

August, 1970, there was no reservation for the 

scheduled caste/scheduled tribe and there-was no 

fixed qualifying standard of marks and the 

Hon'ble Tribunal has relied on their false state­

ment and decided the case. The applicant, there- 

after, searched for the copy of communication 

No* 66/ 10/ 71-SPB-I dated 17-7-1971 issued by the

D.G.P & T , New Delhi , in which it has been 

specifically mentioned that the qualifying Q/

standard for scheduled caste/scheduled tribe 

candidates were lowered from 35^ to 33^ in each 

paper and from 40^ to 38^ total aggregate and 

according to the aforesaid letter, the case of 

the applicant is fully covered and he is entitled 

to be selected in the year 1970 on the basis of 

of the letter dated 17-7-1971. The applicant 

has also served the copy of the aforesaid letter 

dated 17-7-1971 alongwith his representations to 

the contemners* A copy of the letter dated

17-7-1971 is being annexed herewith as AMl^XURE

NO. 5. 

LUCKNOl' .̂LUUKINJUVW—  \ A .
DATED;-
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VERIFICATION

I , the abovenamed deponent, do hereby 

verify that the contents of paras 1 to 10 of 

this Affidavit are true to my personal knowledge 

and belief. I\b part of it is false and nothing 

material has been concealed by me. So, help me 

God.

-f

\

Signed and verified this day of 

month April , 1993*

LUCKNOW V 
DATED:-

I Identify the deponent, who has signed before me

>

ADVOCATE.

<h« ClcpoBCQt that he u <dci 
the O M ttttts o f thn  a llH ia v il

h&m  tea«f «(ir

Court Ml -

u
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CE:;r.-<AL AjtatnsruArivE TKiai;::AL 

Ll'CK’;j.. B£U’Cri 

LUCKl'OW

H O.A. No. 231 of 1969

K.L..,Kureel

Versus

UniQ'fi of Inci? ^ otlt rs

■Applicant

Respondents,

or.riHazc  ̂ Zahcer 

S h r i V.f^. Chaudhary

Counsel for Appliccnt 

Counsel for Respondents.

>

, /

CORÂ '.

Hon. Kr, Justice U.C. Srivastava,VX .
Hon. Kr. K. ObQyva. Adm. Memb.er^____

' The applicant entered the Postal department

• in t>;e year i960 and passed tB High School Examination

in the year 1962. Th^^reafter, he applied for pran«tion
i:- *

in clasr I I I .  But after a gap of 10 years the 

applicant was given a nOi^tive reply by the department

t^Bt he was not eligible under the revised incentive

schem e. The applicant ap .eared in the M l  India

Co;iipetitive Exam ination for p o sta l departm ent in the

month of August, 1970. Theie vere 8 vacancies reserved 

for scheduled caste candid--:es. The result was 

d-^clared on 15.3.71 but the applicant's na-ne was 

:£l-;own in .the lixt of ruccccsfol cancioetes,

' ^Ithovigh, according the applicant the qualifying

'  m :rk s  were 35% in th  ̂ year 1963-64 ana in l97l
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>

/

li/

V <4,

it was 33% and the applicant eecured 41%marks and 

still he v,-as not consioered. The. a p p licant filed the

representecion acjc.inst the same, cl e lining the benefit of

O.K. of 25 .7 .70 .After rejection of the, representation

he has approachec the Tribunal anc prayed that he

may be given appointment claiming 19 years of seniority

C'̂ ns-.-'quential benefitji The O.M. 
provides that tlie number of vacancies

reserved for Scheduled Ca-'-tes and Scheduled Tribes 

cannot be filled on the oasis of the general standard 

candidates belonging to these communities, will, as 

at present, be taken by relaxed scanoard to make up 

the deficiency in the reserved quota, subject to the t 

fitness of th=se candicates lb r appointment to the post/ 

postf ^n question.

2. The respondents have opposed the appli.r.tion 

and have stated relaxed st arid a rds-were

1970and that is why the benefit w.-^ /̂given

to him* They have also pointed out that the standard 

was reduced by the department vide letter dated

^  benefit was not admii sible. to

him. He ap .eared in the Exam, in August, 1970 when the 

gjalifyiny standard marks for each papers was 35% and 

aggregate wcs 45? .̂ They have also stated that the copy 

Of the le t t e r  No. 35/462 SPB I I  dated 9.12.66 from the 

D3 P&:T a:;drp-5od to all heads of circle etc.quashed 

all the previous percentages of marks obtainea in 

examination in respect  of sc /sr  and O .Q ,

3. The contention on behalf of the applicant is that
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he should have been deened tobe promoted from 1970 

and not from 1971. In view of the relaxation standard 

imposed in 1971 c,nd not in 1970 he did not secure the same 

and the rules were not relaxed then.There appears to 

be a little gap when tV^ applic.:mt appeared and when

the rules were relaxt.-d. Although, the appliCtirt is not 

(31 titled to any relief#- but it is a case in which the

grievance of the applicant may be donsi;3ered. The_

resp->ndents may consic^er the case of the applicant 

again and given him prom :>t ion with effect from the 

date others were given promotion^ in view of the fact

that there is difference of a few days,

4 , The application stands disposed of as above# 

with np-^order es to costs. / —'

Shakeel/

Adm. M e^er.

Lucknow; Dated 26.6.92

Vice Chairman.

>

t'-:
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V ,

\
V.

. /

i’h-5 ^ix'ictor u^nsr.d' rostaJ. iJ-apLirtujaiit 

Jak i'ar Bhawan , |vlew J e l h i .

tri.roujh rropor Jh-:/<r'-il ^J.r.h. i.ko* vr.jt-.u) ""V

w  .

. ' '  ■ •'» 

subject;- (to i'npleir.'irjt central Admin'isti’at.iva

rrlbunal. Lucknov/'s oraer datei 26 ,8,1992 

j.n t.iv.i'o. 2J 1 of 1989).

V' ------  .•'

Mr,

■-î  . applicant subihits t:ia following .points

Tor ycLir honour's kind 0onsiioration:-

I. A at  th3 applic nt apijear^d in tho All

India Oorri[.y tilion oi' portai depart/iioi'it for tno post /

. . S'- ■ ■ ' ' . . " '
i' n.ii.aac3. i’ii.3 ir̂ sidt or una c.ise  ̂.was acnounced onixT.p,' -

*-j **V

y :■•>;;* f;-
■ Vc *>>

J.1971 ana Tiricie of I hi applicant was missing ' v,>‘ ' 

^  from ti^ list of succassful candidates. The

applicant was confident to be succeeded "but was 

i looked to found his name t/iissing. ’
1 o ;**“ •' ', . •.-■•• I '

2 . Th^t applicant irarieJiiataly aappiied for

trw copy or ir;ark3s\‘:‘3et v;hi.ch was supplied to 

the applic.'^nt on 19?2 .

S, rn;tL ti'ji dppiic;-:nt in ail received +1^''of 

rr̂ arks and per ths rul^s existing in th  ̂ /ear ’

't'l? Ofû iliry iTii ^larks for the S .C . eaijdidates 

j ana in V-)/̂  it was 'Jj/o . i‘he case, of the 

w /  V \ r ' appi'icant is of 197C wn^n trie qualifying marks werer -

and applicant got but still he was considered'"..-
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V

imflt fot the re'aWhs best, klioir'î j'tb‘ th&‘depatfe 

The departtaeiit filed only 2 V46ahal8s SUk of'

6 vacancies are still lying vacant*, sfcggrtt^^ 

by such dlsi^ljBlhatioh the

represliit«tl6l)i to the off left rk^«bn^h^;

.  ̂ ths3 leU- '• .0

Xhat thê tappi leant had :gmn><6«7ez^ ?hf\t 

representation in the ppî t ae)<(iî î iXrfch»if. i'f wKin, i 

qu^lng  %ta«Jerd« .pi;e7ftiliJ», i|hut|»\iti«r rWQr^l ' 

for &c/6t<0!andKlat%8 but tĥ , apî »k®|iife had notye^^f 

been proirided. y i t h , : & n / a f t j i a y . t , o  

told that̂ fthe, ,w^|irTf»tlo%

the So/8t,'0«Adidatefi vere withdrawn In the yaê r

9.12.1966.

jerr Je ̂-i-- —- ’ V '

5. ,.,.;,ast|,a|K ij4(gp%^,^^96IIW

y  ■ |.V ■' , tb*

e>M of appUo^t 

otl»rt will

is aiff8i»no« of f»i» 4«jr»* A phot, copy

- 2-

... t h T£rd»#<af' aSriMiliWI

'

^  V l X * ^  Tl4f aforeial4 l«'iter yt* ^

, ,. ' , •„ ‘ V, ̂  V V',,;
V. . ' , -I

■ I

] ,.^4<

7 ■
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■'is*#
Silip

.((('Ml,

mh

■A. • V. -3-

V

f-

i t is e vident from le tta r ito,.. .'7 .... staff

C/h, 7. ^ . . . , ;  . iiad th8 ra be en changed

the letter li0‘. . .  should also 

be changed but it remain ui^hanged in the ys^r 

1970 which clearly means that 33^ was prevalent 

in the year 1970. A copy of tta letter is.

'annexed herewith for your kind perusal • that 

the applicant kindly prays that in case if tfaertt is 

Say letter of order which indicates that 

' recalled and was prevalent in the year'"

J^o a copy of which kindly be provided to 

the applicant so that the applicant may satisfy 

himself.

-7i- lU VU

Capy-

7^ Ih&t .t’he applicant entej^ the postal;deparfe 

ment in the year 1^60 and passed^High Schooli<#̂ ?̂. 

islxamination in the year I962, Thereafter hlj ; 

applied for promotion In class III. But after 

a gap of iO years the ap|>li6imt ^glven*^| 

negative reply \V the dapar^ttll^Fibd 

%  the applicant is also enticed,for pr^tion  

the basis of revised incentivit bcheme.

That in the light of Ihe oUU'is oHfr
'■i

the applicant be entitled fpr consequential 

re 1 ie f s. The re fore your .Ja^&r toay kirtdly be 

pleased to give promotion

tte year 1970 onwards and my seniority be/fiffld.

' c X )' IS -  U
(Applicant)

. ............
%
’■̂4I
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^  ^ T n h u r n a J / j j t k ^ c A ^  .

}\M-rcx/(cJko t̂MJ. \  - - - /)f>/y-lccu>,t Pi'̂ ^

]\

'̂ 0'r\c

A N W X U R t  M 6 %  a

■'v

f

^he djpectar Oenoria 
Postal D̂ fiirtiaent 
Dak T«r a)fnf;>»n«
N«w Delhi.

~l'vrv£)->»=̂\

£ h |cu O )|  Prep»r O h m m m l ( C m  ba<8ki»a, o . p . n . '

(Tc Irapleiwnt CentCr'l *an ln l8 tri»tl»« <rMh._.<
Order a t , 26-8-92 In  O .T S J .

• i

S ub ,, .^o ao tlo n  of Lower Or^de s t» f f  to  C ie^lop l Cmare

» ^ lB a t ^ h 6 id  on 0 2 ^M 9 7 0  In  tucknew D lv io ion ,

•«*•****

N
s ir .

» kind re£eror>oe Is  In v ite d  to  imeds o e r m p M w ,^

• . . .  060 dated 18-11-91 on the subject noted-nbt^e.

My represent»tlon la  ij,i„ g  pending a t ycur end. «  ,* c iy  

•c tlo n  in  the m »tt«r is s o lic ite d ,

«r^ ♦ /“  **“  "* c «» t» » l M » ln is tr« tlv e  Ir tb o n ^ s
prde i t l»  a E p llc ^ t be e n title d  for .1 1  eonaequentlrt w lle f

k
\i' t j  ih e re fcre  jo u r honour may k in d ly  be p i,„ e a  to  give

. prCTietlor. to  the <WPUo«nt frott Oe year 1970 onwoids «  my
be re flx ed .

I 12-12-1992

to t

/ S\ <^^fhe C hief p. m. 
ec^n»pil©»aei

V

y&vtP6 f«lthfwlly,

( Hjnrn ju»i ) 
POfitftl ;t3sl8tiint« 
Lwdcnow G *p *o ,

le  ̂ LiKScnow fffvovr of n®ee&&Pi



f '

. y

> .

/W

XVv:.

^  tt5
amount of St.n̂pratfiyec'

•sprt̂/N®*

grers
OataSurnp,

-■r'............. . (X

,5* ’̂ ■*5'"'''"Q,
Received a . jno rviYWlHoM̂  \^V

i r

\



7 ^  n̂m)Oo)li'pYo-i'/\Li y^yi huoi.CiJ ^

'atn^aJeJkujn^iJ^ - At>/>-i-eay,t

3).6i.P»jtoJ3)c|>V ^  |>0T\<4fc

f \ N N e x u R m t u  /j

-<■ J:

-. /

T jf  jjn

*•»
3hrl X*C«i%rivastava« 
Qiief P«0tniaat«r 
UtokfiKw Q*P*o»

V '

Soli* iToraotlon of Lower Qrad© Staff to clerical 
examination Iks Id on 2.8*1970 in haQktmt Dn* mail

Klndiyretor to my r«pjf#sentatir»i datod

on th« subject citod above* 2 am vejey smrry ^  say ^hat 

nothing haa be«n heard In my ca®e e'Qen «ft®r i9mm ©f 

reminder dated 12*12*92.

^tou are therefore re<ju«stea to wry klndljf «etti@ 

my Case ^t an early ^.ste, 2 shall iio ve* y thankl^l for 
this kinSnect*

P ’

-fT̂ '

' î atcd at Wil./r -1-1993. Yours faithfully

(H^ra 2:^) 

Lueknotr

w '
C^y  to«-

^  I* The Chief i?ostma*tcr General* tl.P* Circle imehnm 

for information and nec^siiry aoti«n*

2* Tl» Director Oeneral (Poste) l»ak ahawsn Uolhi-ll 

for Information and neeee.s*ary ^jtlrn*

imeta Lai)
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COPISD  FHOr GOHDA DiVl^lOr^ ..I]T.i : ;g Fi LU K O . B . R T g / 2

Copy of communication 

from the XXff t.G., P&T 
and others.

no. 63/10/71-SPB-I dated 17-7-71 

New Delhi to All Het,ds of che Circle
,/

>-

/■

Subjects- RRelaxaLion of standards in Favour Scheduled 

Castes ĉ nd Scheduled Tribes Candidates in 

deoartrrental competitive examination for promot| 

tion and in departmental CDnfirrTation 
•ex,r'n in a lion s.

. } *#♦«»■!»*•>
»

Sir, ■

I  d ire c Ld d  to forward herewith a copy of depart 

ment of, personnel O .r .  No. 8-12/b9-Estt( SCT) doted 25rd. 
Decenber 1 9 7 0  on tae subject referred to above, a cooy 

of :b.; 0 . 1,. No. 1-1/70-BStt(SCT) dated 25th.  July  1 9 7 0 , ^  
referred to th ere in  has already been for’war^cT  with this 

office C ir c u la r ,  letter no. 26-25/70-SpB.l dated 19-9-70.

The posltioa indicated in this office circular 

letter  no* 26-1 .̂5 / 7 0 * S p B . I  dated 19-9-70 has been reviewffii 
in.'Xhe,. li^h^t of the instructions of thedepartment of  

per: net ano. i :  uas been decided that lower qualifying  .

staw^xurd iht^ld be fixed for SC and S t  in the departmental 

competative/ confirsiat ion/examination s.

It has been decided that for SC and'ST
the qual i IV t :.l'-idyrd ir: enrrh papcj rt

candidates
\ J X i \

acch papowhatever may bei the qualifying  styndar&d in^ 
for the other ooirar-unity candidates. In 
addi'oioii to the oaal-tzying stc:ndard in 

standard a in aggregate marks hes also 

such cases, thft qualifying standard in 
SC and ST ■candidates would bo plus

increase in pr^centage prescribed In each nsper for the'ffi 
other comrrunity candidates, in other words, I f  the 355< I’s'j 
the qualyfylag Standard in each paper end \q% the 
QucGLifying standard in aggregate marks for other comruni-

some C3ses in % 
each paper a hLgh'< 

been pre scribed. Iti| 
aggregate marks fpjl 

the extent of

ties it should 

tn arks for th e
be 33^ in each naper and 38" .̂ in the HRRren/t 
cheaule. Caates ancTScheciul'ed Tribes.  -a

to

These ojjjders will 

be held her< after.
be effective  for th e examinations

c.t T,..̂ nknow tiiie 16- 8- 1971 . ’

- i'or prir UP Lucknow .

/
/"n

'̂\ A

u

-



te- the

of 1 9 ^ 3

I/wc the undersigned do hereby nominate and aopoint Shri^

i
and Shri

\

/V

....... ........................................................................................ .................................Advocate, to
be counsel in the above matter and for ms/us and on m//our behalf to appear, plead, act 
and answer in the above Gourt or any appellate Court or any Court to which the business 
is transfer in the above matter, and to sign and file petitions, statements accounts, exhibits 
compromises or other documents wha!:?)3v'er, in coanection with the said matter arising 
there from and also to apply for and receive all documents or copies of documents, depo­
sitions, etc etc and to apply for issue of summons and other writes or subpoena and to 
apply for and get issued any arrest, attachment or other execution warrant or order and 
to conduct any proceeding that may arise thereout and to apply for and receive payment 
of any or al] sums or submit the above matter to arbitration;

Provided, however, that, if  any part of the Advocate's fee remains unpaid before 
the first hearing of the case or if any hearing of the case be fixed beyond the limits of the 
town; then, and in such an event my our said Advocate shall not be bound to appear be- 

court and it m i//ju r  said advocate deth appear in the said ease he shall be enti- 
/  tied to an out station fee and other expenses of travelling, lodging etc. Provided ALSO 

that if the case be dismissed by default, or if it be proceedee exparte, the said advocate (s) 
shall not be held responsible for the same. And all whatever my/our said advocate (s) 
shall lawfully do, I do here by agree to and shall in future ratify and confirm.

ACCEPTED

1- r̂ '̂ d̂vocate

2* . .'̂ V̂ ’hf̂ ^̂ d̂vocate

Signature of Client.. 44
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IN THE CENTRAL UDmiWlSTRftTIVE TRIBUM/AL,

LUCKNOlil BENCHi

n.P. NQ« OF 1993.

t.

ippiicmm FOR oischiarge of cqntei»ipt notice^

By Raspondant No.1«

In

CONTEMPT Nt3.55 of 1993.

H.L.Kur88l applicant.

Uar9U3

1 , Shri S.K-Parthaaarathy.

2. Shri Shiu Prasad Rai  .............   f^spondants.

««#«♦» I

The reapondent above naned most raspactfully submits as 

under.'}- " ^ - 7

That for the facts and circumstances mantionBd in the accoro- 

paying Counter-affidavit the Contanpt Notice is liable tobe 

discharged,

• p R H Y E R ; «

Ulherefore, it is respectfully prayed that for the facta and 

circumatancea indicated in the acco.n^aying affidavit the Hon’ ble 

Tribunal may graciously be pleased to discharge the Contempt Notice 

for which act of kindness the respondent shall ever remain grateful

LUCKNOW.

DATED}- h ' f - ?
( DR.DINESH CHftNDRiR ), 

Counsel for Respondent No.1.

\
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

LUCKNOW BENCH 

COUNTER-REPLY BY RESPONDENT N0.1.

In,

CONTEMPT NO. 55 OF 1993 

{ O.A. NO, 231 of 1989 )

H.L. Kureel.............. ...........................Applicant.

Versus

1. Shri S.K, Parthasarathy.

2. Shri Shiv Prasad Bai . . Respondents,

I, S.K. Parthasarathy, Secretary to Government of 

3*-- India and Director General, Department of Posts, Dak Bhavan, 

Sansad Marg, New Delhi do hereby solemnly affirm and state 

as under:-

1. That the deponent is respondent No. 1 in the above 

Contempt application and is well conversent with the facts 

of the case,

2. That the deponent has read the Contem|>t application 

filed by Shri H.L. Kureel and has understood the contents 

thereof.

3. That the Hon'ble Tribunal vide its judgement and

order dated 26.8.92 disposed of O.A. No. 231 of 1989 filed

by the applicant with the following observations and directions:-

*' The contention on behalf of the applicant is 

that he should have been deemed to be promoted

I



2 : -

-"T

from 1970 and not from 1971. In view of 

the relaxation standard imposed in 1971 

and not in 1970 he did not secure the same 

and the rules were not relaxed then. There 

appears to be a little gap when the applicant 

appeared and when the rules were relaxed.

Although, the applicant is not entitled to 

any relief, but it is a case in which the 

grievance of the applicant may be considered.

The respondents may consider the case of the 

applicant again and give him promotion with 

effect from the date others were given 

promotion, in view of the fact that there is 

difference of a few days,”

4 , { i )  That in compliance of the above directions of the 

Hon’ ble Tribunal the case of the applicant was examined 

afresh. The applicant sat for Lower Grade Official 

examination held on 2 ,8 .7 0  but he could not pass it as he 

failed to secure the prescribed qualifying marks of 355  ̂ in 

each paper and 45% in the aggregate. Though he secured 

qualifying marks in each paper yet he failed to secure 

45%  in aggregate. Thus, he was not eligible for promotion^ 

to Postal clerk (now re-designated as Postal Assistant),

( ii)  It  may be appreciated that whenever any decision is 

taken in Government, the date of its applicability is dstermired

• # • -5
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\

from the date of the said decision unless the same is 

made applicable with retrospective effect. In the present 

case the relaxed standards were made applicable from the 

examination to be held after the issue of the orders dated 

17.7.71.

(iii) In view of the foregoing, the Director General, after 

carefully considering the case of the official, has come to 

the conclusion that no benefit can-be given to the official 

on the basis of the relaxed standards introduced in 1971.

5. That the contents of paras 1 & 2 of the affidavit

need no comments except that the prescribed qualifying

standards applicable for the ê -aiinatltjn' have

been indicated in para 4(i) of thisp reply.

6. That in reply to para 3 of the affidavit.it is stated 

that the relaxation in standard for S.C. and S.T. candidates 

was made effective from the examination to be held after issue 

of the order dated 17,7,71. The said orders were not applicable 

to the examination held in 1970,

7. That the contents of paras 4 to need no comments.

8. That in reply to p a r a s 9 it is stated that in

compliance of the Hon’ble Tribunal’ s judgement & order dated 

26.8.92, the case of the applicant was examined afresh and it 

was not found desirable to interfere in the decision already 

taken and no benefit can be given to the applicant on the 

basis of relaxed standards introduced in 1971 as has been 

explained at length in para 4(ii) above.



9. That the contents,of para 10 are not relevant for the

present Contempt petition. The jurisdiction of the Contempt

petition is restricted to the compliance of the courts order
•V

in the case. Corjeect factual position has been indicated in 

para 4(i) of this reply,

10. That in view of the submissions made in the above

paragraphs, there has been no disobedience of the Hon’ble 

Tribunal’ s orders/directions in O.A. No. 231 of 1989 in any 

manner whatsoever. The Contempt Notice is, therefore, liable 

to be discharged.

11. That the deponent has highest regard for the orders

and directions of the Hon’ble Tribunal and cannot even think 

of disobeying them in any manner whatsoever.

4

V E R -I F  I C A T  I Q N

I, the deponent above named, do hereby verify that the 

contents of paras 1 and 2 are true to my personal knowledge and 

those of paras 3 to 11 are based on records and legal advice 

which I believe to be true. No.part of itf:J is\ false and



' y-J. Mn.t6-19/93-SPE-3.,
"<* Goveirnment. of India

Ministry o£ Coirami.nica-tions
■ * , Departinsn't of Posts

, j3ak Bha^Jiai :Sansad Marg,
Delhi. *» .13/0 OOjiA.

/*

K " I

, ’ , Bated s ^  o , 7', ^

The Central Tribunal^in^its

' - |e»ea

' passing the Uios ExamlnatloRVat that time. » e
 ̂ •' standards v/ere relaxed iri 1971 and not in 1970* ^

CAT roentioned that there appears to be ?? little gap between \y/ 
' - the time when the applicant sat for tJie examination and vjhen (.

the rules were relaxed* ‘ ®je CAT further observed that .
although the applicant is not'entitled to any relief^ It  is 

1 a ca!5e in v;hich the grievance o£ the applicant may be coh-
sid"-rt3d. The CAT directed that the respondents may consider 
the ease o£ the applicant again and give him promotion 
with effect from the date .otiihers were given promotion in 
view of the fact that there is  a. difference of just a few 
days betvieen the two, ' > .

?*o tn ^®^®pplleant sat for the .MO examination held on 
2-8-70, but he got.,. .Riuckea because he did not secure the
i T  Sir^sor&a-standards at that w S r t i S l

«fl&. 354 in each paper and 45% in the aggregate 
no s communloation N0.63-19/71-SPB-1 dated 17-7 71

o f  -xa.nin:tion
3 ^  Ti, L f  *®f reduced to 33% in each panef a?d

from the e x S l o ^ - t o '^ e '^ e f S '^ i .r S t e f  17% " v f

CAT has itse lf  adirdtted .  However, though the

any re lie f  i t  has still d ir e c S d  S e  i f  As not entitled to
the case 'and give hSn i r ^ o t io S  to consider
the others wele giv ^

^  difference of only a fJS S^fda^^SJ!

3. -*■
^ a t  th?lfliola?®|ia®®“.®^^^^ It. Is  seen

ta.en In

< C o n t d * , . . 2A )

r



* ( 2 )

/

and it  is not possible for the eompetent authority to 
change the <2ate o£ effect o£ an order for or against 

particialar individual* In l^ts particiilar case 
the relajted standards %mx:e made effective for and from 
the examinations to be held after the Issue of orders 
dated 17-7-71. It.may be noted that the LGO examination 

held thrQiigli-OJut the country and g^ere mayjae siinilar 
c a S i H S u I ^ ^ r  cireles. o£ the Pos-bal'lJepartment® Ifc woula 
^t^e^ludxoDus ' in the date of effect
of the order dated 17-.7-7X* Sueh a change would be dis­
criminatory against natural justice^ and against the 
interests of other candidates v?ho sat for the examination 
in 1370 in XJ.P« Circle and other circles in the country*

4^ in view of the foregoing, the Director General,
after carefully considering the case,of the official has 
coroe to tiie conclusion that there are no valid grounds to 
interfere in the decision already taken and no benefit can 
be given to the official on the basis of relaxed 
standards introduced in 1971®

5^ This? order issues with, the approval of the
Director General, Department of Posts, the first respondent 
in CCP 55 .of 1993 i n ’ ilo,231 of 1989*

{ /

0>
'r(/ KAUSHAL ) 

Asstt,I31r*General < SPN )

Shri HEERA LAL KUREEL.
Postal Assistant^
LUCKNOW GPO^

( TliROlTGH ailEF POSTmSTm. GEKEP^r CmCLE, X^UC^HOW )

Copy forwarded to ^  Shri » K 3 L (E S m w  PRASAD,. D P S ., ■
O/o  the Chief Postmaster^-General, LUCKNOV;-with the request 
that the original order enclosed:herewith may kindly, ba 
got delivered to the o fficial and his dated acknowledged 
ment kept on record and.: a photocopy thereof be .sent to 
the Directorate O' I t  is. ̂ further requested' that a .counter 
may be filed  on behalf,,of Shri S.K« Parthasarathy^ 
Director General, D ep ar^ent  of posts .stating that a 
Speaking Order has been given to the applicant taking 
into account.the judgement, of the CAT Lucknow Bench, The 
Hon’ble CAT may ,be prayed to discharge the contempt notice 
against the Director Genereil and, suitably worded • showinr- 
no disrespect whatever to -the CAT*s orders is  to be pre­
pared through tiie Government Counsel and filed  on behalf 
of the 1X3 ( Posts ) .

Asstt.DiroGencral ( SPH ]
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IN THE CENTRAL ADPIINISTRATIUE TRieUN.|L,

UJCKNO'li) BENCH.

Pl.P.NO. OF 1993.

tPPLlC^TIOM FOR DISCHARGE OF CONTEFIPT NOTICE,

By Respondent No, 2,

in

CONTEMPT NO.55 of 1993.

H.L.Kureal Applicant.

I

/

''t

l/a rsus

1. Shri S.K.Parthasarthi.

2. Shri Shiv Prasad R a i.. Respondents.

The respondent above named most respectfully sutamit^as

under

That for the facts and circumstances mentioned in the 

accompaying Counter-affidavit the Contempt Notice is liable tobe

discharged.

PRIiYER I-

Idherefors, it is respectfully prayed that for the facts 

and circumstances indicated in the accompaying affidavit the 

Hon’ ble Tribunal may graciously be pleased to discharge the 

Contempt Notice for which act of kindness the respondent shall

ever remain grateful.

LUCKNOW. 

D/ATEO;- 1  r?

C>̂  ^
( DR.DINESH CHANDRA ), 

Counsel for Respondent No.2,
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IN THE CENTRAL J^miNISTRATIUE- TRiajN/Al,

LUCKNOW BENCH.

k

COUNTER- T BY RESPONDENT M0v2,

A '

In

CONTEMPT NO.55 of 1993, 

( 0.A.N0.231 of 1989 )

H.L.Kurael Applicant.

-V

Versus

1, Shri S.K.Parthasarthi,

2. Shri Shiu Prasad Rai.......... .............. .Respondents.

I, SHiy PRASftD R^I, Chief Postmaster General, U.P.Circle, 

Lucknow do hereby solemnly affirm and state as under

1. That the deponent has read the Contempt application filed 

by Shri H.L.Kureel and has understood the contents thereof.

2. That the deponent is respondent Mo.2 in the aboua case and 

is well conversant of the facts as deposed hereinafter.

3. That in reply to paras 2 and 3 of the Contempt application

the Hol'ble Tribunal after having considered all the facts 

indicated in the answering paragraph was pleased to hold that 

' ” the applicant is not entitled to any relief but it is a case 

in which the grievance of the applicant may be considered. The 

respondents may consider the case of the applicant again and

Contd.. .2/-
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give him promotion with effect from the date others ware given 

promotion in view of the fact that there is difference of a few 

days. ”

4. That in compliance of the above direction the case of the

applicant was considered by the deponent^ iKeeping in uieu the 

Hon’ ble TritDunal's observations but on the tasis of the relaxa­

tion of standards in favour of Scheduled Castes and Scheduled 

Tribes candidates for departmental competative examinatigns for 

promotion contained in D.G.(P&T) Memo dt.l7-7-71, no benefit of 

the same could be given to the applicant. The said instructions 

were made applicable for the examinations to be held after 

17-7-71,

5. That date for the said relaxation in standard was

for the examinations tobe held thereafter was '17-7-71.

6. That the said relaxation in standard was not made appli­

cable from retrosoective effect,

7, That it was not within the cotnpetence of the deponent to

igore the above instructions from the Govt, and accordingly the 

case has been referred to the Director General, New Delhi with

necessary comments,

8, That so for the deponent is concerned, the matter has

been considered in its true prospective and a report in this 

regard bas been sent to the Director General for final decision

in the matter,

Contd,,,3 /-



1

11 -i It

9. That the applicant has been duly informed about the action

taken by the department in compliance of the Hon'ble Tribunals 

directions in 0«A. No,231/89 (.̂ nnaxure )«

10, That in uiew of the above submissions the contempt applica­

ble is liable tobe dj.smissed.

* I

11, That the deponent has highest regard for the orders and 

directions of the Hon’ ble Tribunal and cannot even think of dis­

obeying them in any manner whatsoeuer,

A

(DEPONENT )

VERIFICATION

I, the deponent above named, do hereby verify that the 

contents of paras  ̂ are true to ray personal knowledge and

those of paras ^  to____are based on records and

legal advice which I believe tobe true, tto part of it is false 

and nothing material has been suppressed,

( DEPONENT )

g
J:>-



DKmRTMENT OF K)STS 
OFFICE OF THS' CHIEF lOSTmSTER GENERAL UP CIRCLE LUCKNOW,

To

Shri Hlra Lai Kureel 
P.A. Lucknow OFO,

NO *Rectt/<3«^39/Rep«-9/92/5 Dtd# at Lw/ the
r»

7 «93(

Sub IExamination for promotion to lower grade staff to the 
cadre of clerks held on 2 ,8 ,70 —  implementation of 
Central Mministrative Tribunal, Luclcnow order dtd# 26,8«92 

i y  in 0»A , NO, 231 /89 ,

Bef$ '5feiar application dtd« 3,4,93.

Tibur case regarding declaration of your result 
of the examination held in August 70 was ex^^mined in the light 
of CAT judgement received tkereon by Cliief PMG UP Circle 
Lucknow*

I hafe been directed to convey you that it 
could not tee finalised keeping in view the Dte. commn. No.
63/10/71-Sra-I dtd, 17*7,71 and it has been deci^^^
the case to Dte, for onward decision and suitable (^irfectio
The case stands referred to Dte />*

rnba . Singh){jagdc

ADP3(RecttJ 
for Chief PMG UP Circle 

Luclcnow»

■



V A K A L .4T N A M A

I n  T h e  C e n t r a l  A d m i n i s t r a t i v e  T r  u n a l  
B e n c h

Appellate I  Original Jurisdiction

Appeal I  Petition 

B E T W E E N  ;

^ N o  . . . . 5 1 s . : .  o f l 9 9  ^

a p p e l l a n t

P E T I T I O N E R

AND

d e f e d a n t

r e s p o n d e n t

i.

y

I / Wc. _ £ , Z C 5 L < f c S L C ^ --------------

/

Appellant (sj /  Pctitioncris) / Rrspondcnt is) in the above suit /  Appeal / Petition / Rcferencc 

d o  hereby appoint and retain S H R I

Court, Additional StandiiT^ Counsel Govt, of I n d i a ----

to a c t  and appear for m e /u s  in the above Suit'/Appcal/Peution/Rcfercnce an d  on iny/our 

behalf to conduct prosecute (or defend) a n d  conapromise the same in proceedings that m ay  

be  taken in respect of ray application connected with the same or any dccree or order passed 

there in, including proceedings in execution and application for R e v ie w ,  !,o file and obtain

r e t u r n  o f  d o c u m e n t s ,  a n d  to deposit a n d  recieve m o n e y  on m y/our  behalf iu  the  said  S u i t /

Appeal/Pctition/Reference and  in application for Review , and to represent me/us and  to 

take all necessary steps on m y/our behalf in the above matter. l/VVe agree to ratify all acts 

done by the aforesaid Advocate in pursuance of this authority.

I/VVe appoint the said lawycr(s) with the above-mentioned authorties after settling the 

fee and  agree that whatever shall be done by the said lav/yer(s) in connection with the said 

proceeding shall be bindin^oti me/us.

Signed

„ . o f  1 9

ACCEPTED

Couniel for Petitioner I Appellant I Revision I  Opposite Party
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BEFORE THE HON'BLE CEMTRAL AmiNISTRATIVE TRIBUMAL, 
LUGKNOW. BENCH, LUCKNOW.

CONTEMPT PETITION NO. 55 OF 1993 

(O.A. NO. 231 OF 1989)

H,L. Ku^eel Applicant.

Versus

Shri .S»K. Parthasarathy 
& Another* Respondents. .

REJOINDER . ■

\  *  .

I , H.L. Kureel aged about 53 years,

son of Sri Shiv Narain, employed as Postal Assistant,

Lucknow G .P .O ., do hereby solemnly affi,rm and state
f)

as under '

1. That the deponent is the applicant

himself and as such, he is fully conversant vdth the 

facts and circumstances of the case deposed to 

hereinafter*

2* That the contents of paras 1 to 3 of the .

Counter Affidavit need no reply.

3» That the averments made in para 4(i)

to 4(iii]i of the Counter Affidavit are misleading,

false, frivolous and vehemently denied. The 

opposite parties have not considered effectively 

the directions of this Hon’ble Tribunal dated 

, 26.8-1992 and have decided the representation on

. • . .  • 2/ “
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some other extraneous consideration, which are

to the facts of the case* The syllabus for 

the exam clearly shows that in the year W  1970,

the prescribed qualifying standard for the
t '

scheduled caste and scheduled tribe was 35^  ̂and 

40^ for the general candidate. The applicant has 

got 41% marks in the examination conducted by the 

opposite parties and inspite of this fact, the 

opposite parties,have deliberately despite the 

knowledge of the aforesaid syllabus has again 

failed to consider effectively the case of the 

applicant and have decided the «re present at ion 

hurriedly without application of mind. Photocopies 

of the sylabus dated 6.3.19?0 and 16.3*1964 are 

being annexed herewith as AMNEXURE NOS. R~1 & Rr2*

4. That the contents of paras 5 "and 6

of the Cbunter Affidavit are not admitted, hence 

denied. The-reservation policy for the scheduled 

caste and scheduled tribe was in existence in the 

year 1970,and the qualifying standard for the sche­

duled caste and scheduled tribe was 35̂ 6, as it 

could be evident from the Annexure Mos. R-1 and R-2

• The opposite parties despite the knowledge of-the 

syllabus, which was unchanged since 1964 to 1970.

5. . That the contents of para 7 of the Counter 

Affidavit needs no reply.
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6. That the averments made,in paras 8 to 11

of the Gbunter Affidavit are false, frivolous and 

misleading, hence vehemently denied. The opposite 

parties have not effectively ^considered the case 

of the applicant in the light of the directions of i 

this Hon'ble Tribunal in O.A. No* 231 of 1989. The 

opposite parties have got no evidence, on which 

they can stake their claim that in the year 19?0, 

the qualifying standard was It is only the

w'sweet-say of the opposite parties. The applicant 

in his defence has already annexed Annexure iNbs*

. R-1 and R-2« It is pertinent to mention here that 

the 'syllabus * word qualifying was used and not 

the aggregate in each paper or otherwise have been 

used. The opposite parties for their own interpre­

tation are insisting that the aggregate should 

be 4'o%f which is in itself misnomer. The opposite 

parties hav  ̂ failed to show a reasonable cause, so

that the contempt proceedings may be discharged
it ' ' ■

against them. The opposite parties have flagrantly

and deliberately violated the orders passed by this

Hon*ble Tribunal and they have also concealed the

material facts'in their counter affidavit and have

also sweared a false affidavit concealing material

evidence, therefore, the opposite parties may be 
\ , ■ ■ 

punished for committing the contempt of this

' Hon'ble Tribunal.

LUCKNOW 

DATED:-

. . . . .  4/-
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VERIFICATION

I» H.L. Kureel, the deponent, do 

hereby vefify that the contents of paras 

of this Rejoinder are true to my personal, knowledge 

and also believed to be true by me on the basis of

information gathered from records, while paras
\ ,

are based on legal advice, t'to part of 

it is false and nothing material has been concealed 

So, help me God. ,

Signed and verified this 

SeptembeT, t994> at Lucknow.

day of month

tcJ-

LUCKTOW ^

DATED,-

l'Identify the deponent, vAio has s i g n e d  before me.
' \

advocate  ‘
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l5.3.'a<\V>teo ■'•
— 5T  C l r e r r "

Ebcamlnatlon f o r  pr o m o tio n  o f  

I officials.to the o.vdres of cleHss
s u b o r d i n a t e  o f r i c d s  - Rovl'slo|j o f  sylljabps ,\

r ■ j •

f

I
' . ' I  am d i r e c t e d  to V e f e r  to p a ra  2 ( v )  of 

l e t t e r  N o .  6 3 / 1 1 / 6 1 - SPB-I., d t .  the 2 6 v 6 . 6 . ^  i n  w h i c h  ^  _

‘ ..■.been i n d i c a t e d ’̂ that  a propo'sal  f o r  ^

. o f ^ t h Q  p r o m o t io n  e x a m i n a t i o n  viilch 

* ' o f  the  U o m o t l o n  and c o n f i r m a t i o n  exaraiU^tion w a ^

. o r a t i o n ^ S S  n Q c e s s a f y - o r d e r s  i n . t h n  ' b a i t e r  v o T a  a x p o c t ^ t ^ ^

"  be I s s u e d  in t h e ' n e a r  f u t u r e .  I t '  h a s  noM ,bp9ti

h e n c e f o r t h  thg d e p a r t m o n t u l  o x a m ln o tlo n  f o r  promotli) • ■....

g r a d e ’ o f f i c i a l  s to the  c a d r e s  o f  cler 'KS  ap<  ̂ . ^ r t e r a  in  ■
| u b o ? d l n a t e  o f f i c e s  o f  t h i s  D e p a r t m ^ t  v i l l  c g n d u a t ^ . p n

the b a s i s  o f  the e n c l o s e d  r o v i  sed s y i l a b u a .  . • ’ >

Bpt^
2 ;  Th e  ejjamin a t l b n  v i l l  .p f  t h r e ^

P a p e r s  I arad I I  w i l l  i e  a‘̂ s w e r e ( ^ ^ o u t . t h o

the pepor.3 « 1 U  oorry'sO imrks 1 a ^ f ^ s t a l A
duration. These will  be connion to all
R a i l w a y  H a i l  ^ ’i v i c e ,  F o r e i g n  . P o s t ,  R e t u r n e d  L e t t e r  O f f l c e a ,  

T e l e g r a p h  E n g l n ^ t j i i g ,  T e l e - T r a g i c / T e l e p h o n e  

- ^ c o u n t s  O i i i c . . s  and the StoTes.<Sc ^ c c o u n t s  O r g a n i s a t i o o J h Q  

c a h M d a t e s  w i l l  a nsw e r  t h e ^ e  p p p e r s  in  ^ g l i s h  o n l y .  T h9 \third. 

p a p e r  w i l l  be a n s w e r e d  w i t h  the a i d  o f  b o o k s  a n d - w il l  C arry  

100 m arks  and- w i l l  be o f  3 h o u r s  d u r a t i o n .  A a a j o r  p o r t i o n  o f  ; 

the  q u e s t i o n a x i K H  i n ’t h i s  p a p e r  w i l l  h a v e  a p r a c t i c a l  b i a S ;  

and w i l l  r e l a t e  to the- day to day d u t i e s  o f  a

' so r t e r  e t c .  Th e  q u e s t i o n s  h a v i n g  a p r o c t i c a l  b i a s  w i l l  d a r r y  

50^  o f  the  m arks  ri»d t h e o r i t i c u l  ( i u e s t i o n s  b u s G d  ai u*^e Manuoifl  

w i l l  c p r r y ^ O .r f  m a r k s .

f 3  ̂ The minimum qualifying p,ercen .̂pge of ^his exar.ioatljn*
I will be 40/v in'-oach,-?3perr-f or other .com>AJinities. and M

I candidates bel'bhgirtg \o Sdiedi.ileO Caste s and Schedul ed

I 4 .  The off ic ig ls  who 
examination will not be requ 
examinatibon before confirmot

•will be promoted through t h M  
.red to pass'the confirmatiort., 

;cn in these cadres.

5. I t  has also bber. decided that this exaifli'na':iQn 

be conducted by the'BScT S-rvices Selection Bpgrd# Further 

instructions regarding'holding of the exaralnqtlon will be 

by the PS:T Services Selection Board.

-Y

V

sn ^ L A B U S  ( A l l  q u e s t i o n s  are  ,to IjQ

ah Swered in Engl i ah o n l y )

Fnpur I - (En^' .l ish)  Tlmo l;i h o u r s  - -Marks 50 ,

T h i s  p a p e r  v i l l  be Intendo'.l  to to st . p r im a r i l y ,  the 

c u p u b i l i t y  o f  tho o :iiididutop to p j r f o n n  tUvii :-^ayl 'td  i.d^y .work 

in  E n g l i s h ,  I t  w i l l  c o n s i s t  o f  un ooaoxy  ojr c'^inp^jjsltt'Rn'go any 

genorjilx  s u b j e c t  j n o l ' n e c o  sa'a'rliy a d o p a r t m e n t a l ' o n e ,  Ac.;'. ,j 

c h o i c e  o f  s u b j e c t s  v i l i  be o f  fo r e  d.

Paper XI (Arl thmotic) Timo ll- hr s. - Marks 50,

This  paper will be.desigied to best the 

r^knovledge  of the four simpi e i rul e s of ad'ditioh
^  mul t i p i  i c a  tier)  ̂and d i v i s i o n  ps ;il so

I on TOHcy t o b i e s ,  v e l g h t s  orvd raessur

, substrocti,^ ;̂ ,̂:

w i l l  aliso bo i j i c l u d o d .  T a b l e s  o f  w o l g h t s  

sû ppl 1 ed, - ■

of "average",  Oues);ipp'^. 
res and decimal fraction 9 

and raoasuro?

P .

K i U  - be
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P ad or I I I '  - (With the aid  of booko) Ttmo 3
M n r k 3 lu

j 'J’fiis w ill  be d i f feren t  for d i f fe re n t  brancUQS 

Depaftmerif as l,ndicE^ted below. Greater  erqphasis-will' be  ̂ l a i d ,  

o n ,t h 6  prficticel* side of the w o r k i n g o f  the 'v ar io u s  branohes 6.
fBSlpidates for  categories  (a) to (d )  b« ;ow  v l l l  b© r«qulr^< 

to up forms such as preparation of  TiM.O. advice ,  preparat

..•of mail ,  registered or parqol l i s t s . a n d  abstracts ,  preparation 

6 f  d$:i,lv, report,  H.Oi Summary, S ; 0 .  Summary, B . O .  Summary, LatU 

postage account, S .B ;  kemo, .-Tid S ,B ,  Jo ufnal  etc .  With the '

, question papers,  specimai forms will  be supplied to the candid^

, , and they w il l  be required to f i l l  them up . ,  The quQstio'n s v£ll 
co n ta in 'a  description  of the nature^of  the transaction and the 

Candidates will^have  to pick out the appropj'iate form for maki/ 
the necessary  entries ,  •

«

HilLi.,Questidl s having a practical  b ias  w i l l  Carry 6(V 

marks-end theoretical question s based on the 
Manuals w ill  carry 40/« marks,

(a> Po-^t Orrice  (^ncluding  Postal Divi slonnl O f f i c g s J «

( i )  P&T Manual,  V o l .V ,  - Chapters 1 , 2 , 4  fUid Appendijc,
• ( i i )  F&T Manual, Vol .  VI- '

Part I - Chapters I , 3 j 4 , 5 , 6 , 7  and A pp aid ices .
Part II- Chapters 8 , 9  and 9A ,

Port III-  Chapters 1 0 , 1 1 , 1 2 , 1 3  and Appendices.

• ( i i i )  Post or.ice  Guido - Par^s  I and I I  and nnd 
( iv )  Telograph Guide ,  Vol .  I .

(b )  R , L , 0  3.

I 1-2 and Appendix;

Part I ^ Chapters 1 ,2 ,3  , 4 , 6 , 6  ond Arponolix i.

( i i i )  P & r 'H a i u a l ,  Vol .  V l l l ' -■ QR ap ter '9 .  .

( i v )  Post Office. Guide: Part 1 - Sections 1 , I I , J I I J V

• n , X I I , X I I I  ond XIV.

Port II  - I'obles I , I I ,  I I I  and V.

(c) M i l

(1 )  P&T H jo u a l , V o l ;  V - Wholei 

( l l }  PAf M a iual ,  Vol.  VII- Whole.

( i i i )  Post O f i ic e  Guide - Part I S>TCtions 1 , 1 1 , I I I  n

. X I ,  XII  and X I I I .

''fil. VII,’ U I , XVII, xvi
■ XIX  only  for  RMS Div

having mail o f f i c e s  deal
w i t h  F o r e i g n  A i r  M a i l s  a 
Porcfci s. ,

(d) Foreign Post.

Vbl ,  V- Chfipter 3 only

13^*1^ t /l52 ,u i9 f“i^^ .

(iii) P<^T,,Mcn. Vol, VII . 2,8 41 95 1P7 mh
A pp ^ id ic ^s  A ^ d  B. ’ ’ ’ ’ 127 and

(IV) Post orn CO Guido - Part I - ft.ctlons I I I , I V ,  V, 
Xi,  X I I ,  X I I I ,  x iy  and XV. \

Part I I  - ’Whole.-
P.T-.O,-
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r e i g n  P o s t  Itanuol - C h a p t e r s  I ,  I I ,  I I I ,  I V ,  V I I I <  I X ,

iA  ! ! ' “ ■
{ch^/CtfS.
) iQ-lgfirgph  E n g i n e e r i n g  and Vl'rpl o g . .-

(1) 
(il)

S iv) , 
; y)
S! VI)
' •  ( v H )  

(f)  

(1)

' (11)

(111)
(Iv)

n7m n u* * ° ^ *   ̂ "  Chaptors II  nn d I I F .  ,

P & T  I ' ^ r ' ^ V n i  ■ ^ ! } a p t e r 3 ' I , I l , I I I , I Y , V T  4̂ V I I .
M* • u " ^^^aP^ers I V . ' V  and V I I I ,  '

f 'r *'7 I to IV ,  X, XI,  and XV,'
D<tS*Kx „ • ? '  sod Leave Rules,  1933,
P & T  Man, Vol ,  X I I  - Chapters I t o . J H .  ’

/ ^ c o u n t g  O f a c o s  { S t o r e s  and W o r k S h n n a K  ' • '

''“I- ^  - V

EdUlon - 'chLTo?s '/ol.irznt
to : a ,  X I I I  to XV XVTT yuyiT ,̂‘̂ '^ctlon B o n l y ) ,  V II I  

A i i i  t;o XV, XVI I ,  XVIII  m d  .-ippendlx 13,

M e i ^ r a n d u m  O f  H o l l e r i t h  I n s t r u c t l a i  s . .  ‘ ' • •  <■

W  ^oros Do/n1; Q .

(1) 
(11)

t (iil) 
?;, ( l v ) a

(h)

ID
(li)

( H i )

(Iv)'

(V)

(Vi)

M ?  - Chaptor IV.
to XI and XIII.’ >2<^^t.on) - Chapters I ,  I I ,  V I I I

PiT  ^ Ch ' ^ l  ■ Ii  H i IV  avd v n .

^?£ ic e s  • ^n—X.^chnjcp] and ' DGVQ]^p,fnt;n t Qlrc?!^^ '

m  n * .
^  ^naptorsl l l ,  v and Appenil^ No.2* 

m  i f "  n i ,  Part I ,  Chapter V.

269U. 269C, ^ 1 . iL%]vth^Z'u.
K T  llm! v S ’ IV^

<1) I.R./.-0..

follows ]-'■ ‘■“ I- U,u u r m ^ ,  uxi«Ui, ,tion may, Ipa; j.6

gonial
(11) m  K.H.B. Voi I r n V ‘^ ^ f " “ ti™  “ 'ly ) .  “

l»|n) - cJters7l/lV .,.V , ■
=‘ . X I ,  X I I

il '̂̂ lî pijone§.

)
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le 1 egrRph Qffic_g_

(1) PScT Mon. Vol. XI- Part I ,  Chapter II ,  FsrtH 
Chipters I ,  II ,  W V  VII.-X, XIII,  XVII 
^art III - Appendli9s I to 3, 5, 6, 16, 19 '

Part IV - Wholo exoept Choptors 3,4,15, 23 end 2î

{il) TQlQgreph Guido Volume 1 •

No. Staff-C/ Eeo.ll2/RleAI/Z Datad at Lucltnow-1, the3/.3.^

C o p y  Corvorded'for info03 otion to :*•

Ali S.s.p^^^'s, 3.p.Os,
2). M l sr. ,S.R.Ms/ S.R^Ms,
3). All D^EsiT;/ D.Eb.P,
4).. iai-.S.I/c CTOs .end D.,T*Os,

"6 ) .  Manager, R .L .O, Ud'^iow, „  ^ r r>*
‘ Accounts Officer, Telephone hL'Venue, U.P,  Ludffiow. 

File src/26 XE/Rlg/Gh.VI/8.

Staff-A/Sec, CO Luck-row,

Stflff-D Soc, C.O. Lucknqv.

 ̂ For Pofetnoster Genera.,

Qopy to A.D.  (hec) for inforinatlon.
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